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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1215/2024

IN THE MATTER OF:
YADRAM ...APPLICANTS
VERSUS
DISTRICT MAGISTRATE, HAMIRPUR AND ORS.
...RESPONDENTS

REPLY ON BEHALF OF THE RESPONDENT NO.2 MEMBER
SECRETARY, SEIAA & RESPONDENT NO.3 SEAC - UTTAR PRADESH
ALONG WITH THE SUPPORTING AFFIDAVIT.

MOST RESPECTFULLY SHOWETH.

. This Reply is respectfully submitted in pursuance of the directions of the Hon’ble
National Green Tribunal (NGT) in O.A. No. 1215/2024 (Yadram v. District
Magistrate, Hamirpur & Ors.), vide its Order dated 14.10.2024, wherein the
Applicant has challenged the E-Tender notice dated 14.06.2024 for river bed sand
mining in District Hamirpur, Uttar Pradesh, on the grounds that it was issued
without a valid District Survey Report (DSR). In compliance with the aforesaid
directive, the undersigned hereby furnishes the following clarifications and
measures undertaken to address the concerns raised before this Hon’ble Tribunal.

The order states:
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“....1. In this original application, the applicant has challenged the
ETender notice dated 14.06.2024 for various sites of river bed sand mining
of Balu/Morrum by granting mining lease /license for a period of six

months in District Hamirpur, Uttar Pradesh.

2. Grievance of the applicant is that an E-Tender notice has been issued for
sand mining, though, no District Survey Report (DSR) exists for District

Hamirpur.

25. Having regard to the issue that has been raised in the OA, the material
that has been pointed out and the earlier orders of the Tribunal, we direct
the respondent to ensure that no sand mining in pursuance to the impugned
E-Tender notice takes place in violation of the environmental norms and

violation of the law settled by the Courts.

26. List on 30.01.2025.”

2. That the present Reply is being filed in response to the Original Application No.
1215/2024, wherein the Applicant has challenged the issuance of an E-tender
notice dated 14.06.2024 for river bed sand mining in District Hamirpur, Uttar
Pradesh, on the ground that no valid District Survey Report (DSR) existed at the
time. The Environment Impact Assessment Notification dated 14.09.2006
(hereinafter referred to as “EIA Notification, 2006), as amended from time to
time, issued by the Ministry of Environment, Forest and Climate Change

(MoEF&CC), Government of India, mandates that certain categories of projects or
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activities must obtain prior Environmental Clearance (EC) before commencing

any construction work or land preparation.

. That the EIA Notification, 2006 (as amended), stipulates that prior EC is
compulsory for (a) all new projects or activities listed in its Schedule, (b)
expansion or modernization of listed projects or activities that cross specified
thresholds, and (c) any change in product-mix in an existing manufacturing unit if
such change goes beyond the specified range. The Notification aims to impose
essential prohibitions or restrictions on projects that are likely to have significant

adverse environmental impacts.

. That under the EIA Notification, 2006 (as amended), projects are divided into
Category ‘A’ (appraised at the Central level by MoEF&CC) and Category ‘B’
(appraised at the State level by the State Environment Impact Assessment
Authority (SEIAA), on the recommendations of the State Expert Appraisal
Committee (SEAC)). In Uttar Pradesh, the SEIAA and SEAC were constituted via
MOEF&CC Notification No. S.O. 3338(E) dated 16.10.2017, subsequently
reconstituted through MOoEF&CC Notification No. S.O. 2276(E) dated
11.06.2021, and the Directorate of Environment, Government of Uttar Pradesh,

was designated as their Secretariat.

. That the EIA Notification, 2006 (as amended), in its original text, did not
explicitly provide for approval of District Survey Reports (DSRs) by SEIAA.
However, subsequent judicial pronouncements and clarifications by the
MOEF&CC have made it imperative that SEAC must scrutinize each DSR, and
SEIAA must formally approve it, especially in relation to sand mining activities.
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6. That Paragraph 4.1.1(a) of the Enforcement and Monitoring Guidelines for Sand
Mining, 2020, specifically provides: “DSR for sand mining shall be prepared
before auction/e-auction/grant of mining lease/Lol by the Mining department.”
Hence, a valid DSR must precede any auction, e-auction, or issuance of a mining

lease for sand mining.

7. That the District Administration grants mining leases in various districts.
However, post 14.09.2006 (the date of issuance of the EIA Notification), any
newly granted or renewed mining lease that meets the thresholds must secure prior
Environmental Clearance from SEIAA (Category ‘B’) based on an appraisal by
SEAC. The issuance of a tender notice alone does not authorize the

commencement of mining; actual operations can only start after obtaining EC.

8. That in order to clarify the procedure for DSR approval, the Directorate of
Environment, Uttar Pradesh, sought an official clarification from the MoEF&CC,
Government of India, via a letter dated 16.11.2023. A copy of the letter dated
16.11.2023 is being filed herewith and marked as Annexure No. 01,

9. That in response, the MoEF&CC, Government of India, issued a letter dated
04.12.2023, wherein it was clarified that DSRs must be prepared in accordance
with the Sustainable Sand Management Guidelines, 2016, and the Enforcement
and Monitoring Guidelines for Sand Mining, 2020, and that each DSR must be
examined by SEAC and approved by SEIAA. The said letter, inter alia, reads:

“2. The matter has been examined in the Ministry. In this context, it is
informed that, as per Ministry’s notification dated 25/07/2018, the DSR is
prepared by the District Authorities and it should be in sync with Sustainable

Sand Management Guidelines 2016 & Enforcement and Monitoring
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Guidelines for Sand Mining 2020.
3. Further, the Hon’ble NGT vide its order dated 29/09/2022 in OA No. 34 of
2022 titled Subhash Bhai Ishwar Bhai Parmar vs. State of Gujarat & Ors.
observed that they would like to follow the principle laid down by the Hon’ble
Supreme Court in order dated 10/11/2021 in Civil Appeal Nos. 3661-3662 of
2020 titled State of Bihar vs. Pawan Kumar. The above referred order of the
Hon’ble SC mandates submission of DSR to State Expert Appraisal Committee
(SEAC) for examination and evaluation and State Environment Impact
Assessment Authority (SEIAA) for approval.”
A copy of the MoEF&CC letter dated 04.12.2023 is being filed herewith and

marked as Annexure No. 02.

10.That for the purpose of streamlining the approval of DSRs, a Joint Meeting of
SEIAA and SEAC (SEAC-1 & SEAC-2) was convened on 02.02.2024, wherein
the members discussed and formulated a Standard Operating Procedure (SOP)
regarding the preparation and modification of DSRs. A copy of the Minutes of
Meeting dated 02.02.2024 is being filed herewith and marked as Annexure No.
03.

11.That in respect of District Hamirpur, the DSR was placed before the Joint Meeting
of SEAC-1 & SEAC-2 on 10.10.2024, and after detailed deliberations, the Joint
Committee recommended its approval. A copy of the concerned Minutes of
Meeting dated 10.10.2024 is being filed herewith and marked as Annexure No.
04.

12.That subsequently, the SEIAA, in its 849th Meeting dated 25.10.2024, examined
the recommendations of SEAC and ratified the DSR for District Hamirpur. The
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Member Secretary, SEIAA, Uttar Pradesh, communicated this approval to the
Director, Directorate of Geology & Mining, U.P., vide Letter No.
733/Parya./Samanya/2023 dated 08.11.2024. A copy of the letter dated
08.11.2024 is being filed herewith and marked as Annexure No. 05.

13.That in the case of District Banda, the DSR was considered in the Joint Meeting of
SEAC-1 & SEAC-2 on 18.07.2024, where it was discussed and recommended for
approval. A copy of the Minutes of Meeting dated 18.07.2024 is filed herewith

and marked as Annexure No. 06.

14.That following the recommendation by SEAC, the matter regarding the DSR of
District Banda was placed before the SEIAA in its 828th Meeting dated
01.08.2024, wherein the DSR was formally approved. This approval was
conveyed through Letter No. 414/Parya./Samanya/2023 dated 07.08.2024. A copy

of the said letter is being filed herewith and marked as Annexure No. 07.

15.That in the case of District Agra, the DSR was taken up by the Joint Meeting of
SEAC-1 & SEAC-2 on 10.09.2024 at Agenda No. 5, and after due deliberations, it
was recommended for approval. A copy of the Minutes of Meeting dated
10.09.2024 is being filed herewith and marked as Annexure No. 08.

16.That upon receiving SEAC’s recommendation, the SEIAA, in its 844th Meeting
dated 08.10.2024, concurred and approved the DSR for District Agra. The
Member Secretary, SEIAA, intimated this approval vide Letter No.
655/Parya./Samanya/2023 dated 17.10.2024 to the Director, Directorate of
Geology & Mining, U.P. A copy of the letter dated 17.10.2024 is being filed

herewith and marked as Annexure No. 09.
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17.That in the case of District Saharanpur, the DSR was considered in the Joint
Meeting of SEAC-1 & SEAC-2 on 03.05.2024, and upon detailed discussion, it
was found suitable for approval. A copy of the Minutes of Meeting dated
03.05.2024 is being filed herewith and marked as Annexure No. 10.

18.That thereafter, in its 814th Meeting dated 24.05.2024, the SEIAA granted its
approval to the DSR of District Saharanpur. This approval was communicated
through Letter No. 159/Parya./DSR/Saharanpur/2024 dated 07.06.2024. A copy of

the said letter is being filed herewith and marked as Annexure No. 11.

19.That in light of the above, the DSR for District Hamirpur and those for other
districts have been approved following a uniform procedure whereby each draft
DSR is placed before SEAC for scrutiny and thereafter before SEIAA for final

ratification.

20.That with respect to the impugned e-tender notice dated 14.06.2024 for District
Hamirpur, it is humbly submitted that even if such notice was issued prior to the
formal communication of the approved DSR, no mining operation can lawfully
commence without due compliance with the EIA Notification, 2006 (as amended),

which requires prior Environmental Clearance for any permissible activity.

21.That the contention of the Applicant that no valid DSR existed for District
Hamirpur is therefore erroneous. The DSR has been duly prepared, examined by
SEAC, and approved by SEIAA in its 849th Meeting. Mere issuance of an e-
tender does not dispense with the requirement of obtaining EC, nor does it

legitimize mining activity in the absence of such clearance.
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22.That the answering Respondents reaffirm their commitment to ensuring strict
adherence to the EIA Notification, 2006 (as amended), the Sustainable Sand
Management Guidelines, 2016, and the Enforcement and Monitoring Guidelines
for Sand Mining, 2020. No leaseholder or project proponent shall be allowed to
commence mining unless all statutory and procedural prerequisites, including
prior EC, are fulfilled.

23.That in view of the foregoing, the Original Application, to the extent it challenges
the e-tender notice on the basis of an allegedly non-existent DSR for District

Hamirpur, is devoid of merit and warrants dismissal.

24.That the answering Respondents, therefore, humbly pray that this Hon’ble
Tribunal may be pleased to note the valid approval of the DSR for District
Hamirpur and dismiss the Original Application accordingly, while permitting the
answering Respondents to continue enforcing environmental norms in line with

the EIA Notification, 2006 (as amended), and the relevant guidelines.

Through
Date:29.01.2024
Place: New Delhi

PRIYANKA SWAMI

ADVOCATE

COUNSEL FOR SEIAA& SEAC, UTTAR PRADESH
F-13, JANGPURA, NEW DELHI 110014
E-mail:advpriyankaswami@gmail.com
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1215/2024

IN THE MATTER OF:

YADRAM ...APPLICANTS
VERSUS

DISTRICT MAGISTRATE, HAMIRPUR AND ORS.

...RESPONDENTS

AFFIDAVIT

I, ANURAG YADAVY, aged about 48 years s/o Sh. PN. SINGH is presently posted

as DEPUTY DIRECTOR, REGIONAL OFFICE, NOIDA, DIRECTORATE

OF ENVIRONMENTAL, UP. having an office at E-21/1, NOIDA, UTTAR

PARDESH.

1. That | am posted as stated above and well conversant with the facts of the
present case and as such competent to swear this affidavit on behalf of
Member Secretary, SEIAA and SEAC before this Tribunal.
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5 That the accompanying Reply has been drafted by our counsel upon my

instructions.

3. That the contents of the accompanying Reply are true and correct, and the

knowledge has been derived from official records and nothing material has

been concealed therefrom.

o xﬁ/
o"/?ﬁ\\

4

DEPONENT

27 g

2025
that the contents of the foregoing affidavit are true and correct to the best of my
knowledge and no part of it is false and nothing material has been concealed

therefrom.

¥

7

RENU AGARWAL

pelhl
Ragd. No. 17808y
4

DEPONENT

27 JAN 2025
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330 Annexure no.-01

U,
fews / aew-vfg,
U e fade et Wil sowo
qataR e, Sowo,
faia @ve-1, T TR, FEEE |
War ¥
Wy Wit
argovo ¥,
wafaRvl, 3 74 Warg gReds A
HRA @R, 7§ el |
e £56 /e afi| Ho-6463 /2021 femrm: 16 ToR, 2023
%mm&mmmmﬁmﬁl

U qafeRw, @ U4 Sary gReds sEe ARG WeR @ AfREE 602276
fei® 11-06-2021 N1 UoU WY wafaRyr waId sifde wiltidRw, Soso U6 W WY
fadres wwdfes WA, Sowo (1 9 2) & 7w ey T @) qafeRY, @9 O ey aRedE
e v wor w fefo dowdoto  slpEm 2006 (wen W) #
ywogototo /vodosrdoote @ FR-wfwt X fawr wiew RO (psm) @
et / 3pres Rl w @ o e §)

>~ YUV, o9 U4 woary SRedd wEed WRa WeR W Frfa goamgovo s
W& 5.0. 141(6) @ 15 F=ad, 2016 # Foren wdwr RO & wam # e sa
far 8-

“The District Survey Report shall be prepared for each minor mineral in the district
separately and its draft shall be placed in the public domain by keeping its copy in Collectorate and

posting it on district’s website for twenty one days. The comments received shall be considered
and if found fit, shall be incorporated in the final Report to be finalised within six months by the

DEIAA” Tty & & e A Soardovoto afkaea ¥ 78 )

Original Application No. 403/2022 (I.A. No.133/2022) Daljeet Singh Applicant Versus State
of Uttar Pradesh & Ors. § 0 Urowodlo 1§ Reeh gmr Reid 30-05—2022 (Wer) 3w
uite faan wan forea g s fverag @ -

“8. In the meanwhile no lease shall be granted and also no mining shall be commenced in any of the

mining sites in District Saharanpur, Uttar Pradesh before completion of replenishment study,
updation of DSR and grant of environmental clearance/CTEACTO on the basis thereof in
accordance with SSMG, 2016 and EMGSM, 2020."

3~ Ug @ B9 ¥ @ ove & 5 Ao seem e, 78 Rl g e adie
No 3661--3662 of 2022, The State of Bihar and others Vs. Pawan Kumar and Others & Ors. #
District Survey Report (DSR) @ &4 # 1@ 10~11-2021 @ Rer Re & waw # Fmag
s i far &

The directions issued by the Tribunal vide judgment and order dated 14th October 2020, are
substituted as follows:

(1) The exercise of preparation of DSR for the purpose of mining in the State of Bihar in all the
districts shall be undertaken afresh. The draft DSRs shall be prepared by the sub-divisional
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committees consisting of the Sub-Divisional Magistrate, Officers from Irrigation Department, State
Pollution Control Board or Committee, Forest Department, Geological or mining officer. The same
shall be prepared by undertaking site visits and also by using modern technology. The said draft
DSRs shall be prepared within a period of 3 6 weeks from the date of this order. After the draft
DSRs are prepared, the District Magistrate of the concerned District shall forward the same for
examination and evaluation by the SEAC. The same shall be examined by the SEAC within a period
of 6 weeks and its report shall be forwarded to the SEIAA within the aforesaid period of 6 weeks
from the receipt of it. The SEIAA will thereafier consider the grant of approval to such DSRs within
a period of 6 weeks from the receipt thereon;

(i) Needless to state that while preparing DSRs and the appraisal thereof by SEAC and SEIAA, it
should be ensured that a strict adherence 1o the procedure and parameters laid down in the policy
of January 2020 should be followed:

4~ WU, T U ey TRads wEe Wd weR 48 e grn Frfa Re-féda
*snfommgm and Monitoring Guidelines for Sand Mining* 2020 @ ¥%1 4.1.1 (a)# Frie

“District Survey Report for sand mining shall be prepared before the auction/e-auction/grant of
the mining lease/Letter of Intent (Lol) by Mining department or department dealing the mining
activity in respective states.”

§- I ¥ WE & f¥ “Enforcement and Monitoring Guidelines for Sand Mining” 2020 B
wftarl & agar Rren wiew Ao (osr) @ fwmr g AR @ o, Wy oW
e 2 wem wR @ way ¥ dosngovo aftgEer # o1 wiem A €9 @ aRY 9w
0 R /FI0 TH0WN0EN & W & gfie wew & Rufly swe 8@ w2

PRI —

frws/ wew-wia
vaiw  /fufe anfie wo-e463 /2021, RIS
wiefaf Frefafa @) qaarl vd swe st i ifta 8
1. W B WY, vafew, o U4 weer e SEErT-7, SON0 W, S |
2. R, o (@ afed Peuey, St d@Tw

ey e F

15



332 Annexure no.-02

IA-L-11011/13 /2021-1A-11(M )

9011/2023

F.No. L-11011/13/2021-1A-1I (M)

Government of India
Ministry of Environment, Forest and Climate Change
. Impact Assessment Division
: 2nd Floor, Prithvi Wing,
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi-110 003
Dated: 4th December, 2023

To,

The Member Secretary

State Level Environment Impact Assessment Authority
Directorate of Environment

Vineet Khand 1, Gomti Nagar,

Lucknow, Uttar Pradesh 226010

Email: doeuplko@yahoo.com

Sub: Clarification regarding District Survey Report-reg.
Sir,

This is with reference to the letter no. 656/Civil Appeal no.
6463/2021 dated 16.11.2023 regarding seeking clarification on District
Survey Report (DSR).

2 s The matter has been examined in the Ministry. In this context, it is
informed that, as per Ministry's notification dated 25.07.2018, the DSR is
prepared by the District Authorities and it should be in sync with
Sustainable Sand Management Guidelines 2016 & Enforcement and
monitoring Guidelines for sand mining 2020.

3. Further, the Hon'ble NGT vide its order dated 29/9/2022 in OA No.
34 of 2022 titled Subhash Bhai Ishwar Bhai Parmar vs State of Gujarat &
Ors. observed that they would like to follow the principle laid down by the
Hon’ble Supreme Court in order dated 10.11.2021 in Civil Appeal Nos. 3661-
3662 of 2020 titled State of Bihar v/s Pawan Kumar. The above-referred
order of Hon’ble SC mandates submission of DSR to State Expert Appraisal
Committee (SEAO) for examination and evaluation and State Environment
Impact Assessment Authority (SEIAA) for approval.

4, This is issued with the approval of the Competent Authority,

Yours faithfully,

N )
fedhos D=
% 3 (Dr. Saurabh Upadhyay )
2 P Scientist C
\.Q _;J "y E-mail: saurabh.upadhyay85@gov.in
& A
¥ (N Copy to:

¢ Scientist E(PV)/ Guard File
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Annexure no.-03

Minutes of the Joint meeting of SEIAA and SEAC, U.P. held on 02.02.2024

The Joint Meeting of State Environment Impact Assessment Authority (SEIAA) & State Expert
Appraisal Committee (SEAC-1&2) was held in Directorate of Environment, U.P. on 02.02.2024,
following members were present in the meeting:

1. Smt. Mamta Sanjeev Dubey Chairman, SEIAA, U.P

2. Shri Rajive Kumar Chairman, SEAC-1

3. Dr. Harikesh Bahadur Singh Chairman, SEAC-2

4. Shri Ashish Tiwarl Member Secretary, SEAC-1&2
5. Shri Sanjeev Kumar Singh Member Secretary, SEIAA, U.P
6. Shri Paras Nath Member, SEIAA, U.P

7. Dr, Brij Bihari Awasthi Member, SEAC-1

8. Shri Umesh Chandra Sharma Member, SEAC-1

9. Dr. Ratan Kar Member, SEAC-1

10. Shri Om Prakash Srivastava Member, SEAC-1

11. Dr. Amrit Lal Haldar Member, SEAC-2

12. Dr. Dineshwar Prasad Singh Member, SEAC-2

13. Shri Tanzar Ullah Khan Member, SEAC-2

14, Prof. Jaswant Singh Member, SEAC-2

15. Dr. Shiv Om Singh Member, SEAC-2

16. Shri Amit Kaushik Joint Director, Mining Directorate, UP
17-Dr. Rjai Mishva MEMBER SEAC—

In the joint committee following agenda were discussed and resolved:-

1. The detailed Standard Operating Procedure (S.0.P.) regarding preparation and
modification of D.S.R. for Sand Mining or R.B.M. and for insitu rocks were discussed and
formulated.

2. It was resolved that the Secretariat shall forward the approved SOP for preparation and
modification of D.S.R. for Sand Mining or R.B.M. and for in-situ rocks to Director— Geology
& Mining for its effective implementation by respective Districts. (SOP attached as
Annexurel &2)

3, It was further resolved that all DSR received by SEIAA/SEAC shall be forwarded to D.G.M.
by Member Secretary/Nodal officer SEAC for comments and suggestions.
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It was deliberated that Standard-TOR issued by MoEF&CC can be issued by MS-SEAC
adding some additional conditions approved by SEIAA/SEAC, on the basis of experience
gained in past 1 to 2 years.

In case of Mining of Minor Mineral Projects, the Standard-TOR can be granted on case to
case basis, as per MoEFCC circular F. No. 1A3-22/15/2022-1A-3 dated 06.05.2022 Mining
Department, UP will certify whether the case under consideration is a green field project
or a brown field project. If the case under consideration is a brown field project then
details of previous E.C. should also be submitted by Mining Department.

:54 Fq?.:..-—-.
(Shri Sanjeev Kumar Singh) (Shri Ashish Tiwari)
Member Secretary, SEIAA Member Secretary, SEAC-182

18
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StANDARD OQPERATING PROCEDURE

Preparation/Modification of D.S.R. for in-situ rocks by
District Level Sub-Divisional Committee and

its Appraisal/Approval by SEAC/SEIAA, U.P.

Issued by — Joint Committee of SEAC, SEIAA and DGM, U.P.

Page1of11
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e Procedure for Preparation of DSR by respective District of Uttar Pradesh

SL. No
/ Step

Details

Action Required

1

Formation of Sub-Divisional Committee (SDC) in the district by District
Magistrate comprising Sub-Divisional Magistrate, Officers from Irrigation
Department, State Pollution Control Board or Committee, Forest
Department, Geological or Mining Officer.

Reference — Para 14(i) of the Hon'ble Supreme Court Judgement delivered
in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar and
Others Vs. Pawan Kumar and Others Eic.

e DM. shall issue an Office
Memorandum regarding
nomination and formation of Sub-
Divisional committee in the
district.

Preparation of DSR — DSR which is a technical document shall be
prepared in line with the Schedule-11 of the MoEF&CC Notification dated
dated 25-July-2018. The contents of DRAFT DSR shall be as under:-
e Contents of Report
1. Introduction
2. Overview of Mining Activity in the District (brief history of old
working, pre-existing and proposed mining activitics).
3. General Profile of the District
4. Geology of the District
5. Drainage of Irrigation pattern.
6. Land Utilisation Pattern in the District: Forest, Agricultural,
Horticultural, Mining ete.
7. Surface Water and Ground Water scenario of the district

e The sub-divisional committee
(SDC) will prepare the draft DSR.
If required the SDC may take
help/assistance of QCIUNABET
Consultants, DGM Approved
Exploration Agencies as per
Government Order ref. no
1659/86-2023 dated 17-May-2023
issued by Secretary Geology &
Mining.

e Additionally, the SDC may also
take help/assistance of renowned
academic institutions/ Universities

Page3of11
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13. list of Letter of Intent (LOI) Holders in the District along with its
validity as per the following format :-

14, Total Mineral Reserve available in the District,

a) Sl. No.

b) Name of the Mineral

¢) Name of the Lessee

d) Address & Contact No. of Letter of Intent Holder
¢) Letter of Intent Grant Order No.& date

f) Area of Mining lease to be allotted

g) Validity of Lol

h) Use (Captive/Non-Captive)

i) Location of the Mining lease (Latitude & Longitude)

15. Quality /Grade of Mineral available in the District

16. Use of Mineral

17. Demand and Supply of the Mineral in the last three years

18. Mining leases marked on the map of the district

19. Details of the area of where there is a cluster of mining leases
viz. number of mining leases, location (latitude and longitude)

20. Details of Eco-Sensitive Area, if any, in the District

21. Impact on the Environment (Air, Water, Noise, Soil, Flora &
Fauna, land use, agriculture, forest etc.) due to mining activity

rainfall, IMD  data, river
geometry, updated geology (if
any), water table, population data

etc. as such parameters generally
change in every 5 years.

¢ The source of sccondary data used

in DSR should have proper
citation reference and in case
primary data has been collected,
then the name and details of
experts involved in collection and
synthesis and interpretation of
data will be mentioned in the
DSR.

It should be specifically ensured
that DSR is the district specific
environmental document in which
all the environmental and safety
parameters as per the guidelines
and notifications should be
covered and reflected in the DSR
document.

For this a district specific mineral
resource map shall be prepared in

Page S of 11
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geology of the area, site conditions locations, depth of mineral
availability and other geomorphic features.

Once the Draft DSR and Annexure 1 to IV is prepared, then all the SDC
members evaluate and approve it, which will be uploaded in the District
Website for 30 days for public comments/objections as well as
DM/ADM/MO office.

For this the notification should be issued by District Authority about draft
DSR for suggestions/comments /objections from public in minimum two
newspapers having wide circulation. Date of uploading and last date of
receiving suggestions/comments/objections should be clearly mentioned in
the notification.

(Reference - EMGSM- -2020, Section 4.1.1 (clause — o & p; Page-19)

For this a letter to the District
Information Office will be issued for
uploading the draft DSR in District
Website for 30 days.

The Draft DSR shall be withdrawn from District Website after 30 days and
SDC Members shall conduct a joint meeting to mitigate/resolve the public
comments/objections received, if any. (Reference - EMGSM- -2020,
Section 4.1.1 (clause — p; Page-19)

In case no objection/comments are received then Mining Officer will issue
a Certificate that no commenis/objections have been received in the period

of uploading.

For this a joint meeting of SDC
Members is required for final draft
DSR examination/evaluation.

Thereafter, the draft DSR shall be finalized including Annexure-l to
Annexure-VII which will be signed by all SDC Members and then
forwarded to D.M. for perusal and approval.

For this a recommendation of SDC
Members is required who will
finalize the draft DSR and forward it
to the D.M.

e The DM shall forwardtheproposed DSR to SEAC

e The DM of respective district

Page 7 of 11
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e The SEAC shall examine the draft DSR within a period of 6 weeks and
its report shall be forwarded to SEIAA.

e The SEIAA on receipt of SEAC recommendation report shall consider
the grant of approval of DSR within a period of 6 weeks.

Reference — (Section 14(1 & ii) of the Hon'ble Supreme Court Judgement

delivered in Civil Appeal — 3661-3662 of 2020 in the matter of State of

Bihar and Others Vrs. Pawan Kumar and Others Etc.)

The DSR being a public document
afier approval shall be signed with
seal (in each page of DSR) by the
competent authority of SEIAA and
will be uploaded in the respective
district portal within a week.

Page90of11
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Checklist for examination / approval of DSR by SEAC/SEIAA of Uttar Pradesh

Sl No

Checklist/ Examination Details

Yes/No

Office Order of DM/ADM regarding formation of Sub-Divisional Committee in District

DSR technical document signed by all the Sub-Divisional Members having following annexure:

Primary DSR which requires addition/modification.

Draft Modified/ Revised DSR Document.

Anmnexure-1 to VIL,

Lease wise NOC from Irrigation and Forest Department.

Revenue report and resource evaluation/ reserve estimation.

Notification regarding the constitution of the SDC.

7. Minutes of the SDC about draft DSR.

8. Office order for uploading the draft DSR in the district website for a period of 30 days along with newspaper
notification.

9. Minutes of the SDC recommending draft DSR.

i Rl e

Office Order of DM/ADM/Competent Authority regarding uploading of Draft DSR in District Website for 30
days for public comments/objections.

Period/Dates of DSR uploaded in District Website.

Minutes of joint meeting of Sub-Divisional Members to mitigate/resolve the public comments/objections
received, if any. After 30 days.

Lease wise NOC from Irrigation and Forest Department,

@~ - R o

Deposit verification/estimation Report, Revenue report

Page 11 of 11
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StANDARD OPERATING PROCEDURE

_u..m_u»..m:o.:\?_c&_._n»zo: of D.S.R. for Sand Mining or R.B.M. by
District Level Sub-Divisional Committee and

its Appraisal/Approval by SEAC/SEIAA, U.P.

Issued by — Joint Committee of SEAC, SEIAA and DGM, U.P.

Page 1 of 10
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e Procedure for Preparation of DSR by respective District of Uttar Pradesh

SL. No
/ Step

Details

Action Required

|

Formation of Sub-Divisional Committee (SDC) in the district by District
Magistrate comprising Sub-Divisional Magistrate, Officers from Irrigation
Department, State Pollution Control Board or Committee, Forest
Department, Geological or Mining Officer.

Reference — Para 14(i) of the Hon 'ble Supreme Court Judgement delivered
in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar and
Others Vs. Pawan Kumar and Others Etc.

e D.M. shall issue an Office

Memorandum regarding
nomination and formation of Sub-
Divisional committee in the
district.

Preparation of DSR — DSR which is a technical document shall be
prepared in line with the MoEF&CC Notification, dated 15/01/20216,
dated 25-July-2018 and ESMMG 2020. The contents of DRAFT DSR shall
be as under:-
e Contents of Report
1. Introduction
2. Overview of Mining Activity in the District (brief history of old
working, pre-existing and proposed mining activities).
3. List of Mining Leases in the District with location, area and period
of validity.
4. Details of Royalty or Revenue reccived in last three years.
5. Detail of Production of Sand/Morrum/RBM or other minor
mineral in last three years,

The sub-divisional committee
(SDC) will prepare the draft DSR.
If required the SDC may take
help/assistance of QCI/NABET
Consultants, DGM  Approved
Exploration Agencies as per
Government Order ref. no
1659/86-2023 dated 17-May-2023
issued by Secretary Geology &
Mining.

Additionally, the SDC may also
take help/assistance of renowned
academic institutions/ Universities

Page 30f 10
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f) Length of area recommended for mineral concession.(in Kms)

g) Average width of area recommended for mineral concession (in
meters)

h) Area recommended for mineral concession (in square meter)

i) Mincable mineral potential (in metric tonne) (60% of total
mineral potential)

15. Mineral Potential:-

a) Boulder (MT)

b) Bajari (MT)

¢) Sand (MT)

d) Total Mineable Mineral Potential (MT)

16. Annual Deposition:-

a) River or Stream.

b) Portion of the river or stream recommended for mineral
concession.

¢) Length of area recommended for mineral concession.(in Kms)

d) Average width of area recommended for mineral concession (in
meters)

e) Area recommended for mineral concession (in square meter)

f) Mineable mineral potential (in metric tonne) (60% of total
mineral potential)

g) Total for the District

o After this Annexure-I to Annexure-1V shall also be prepared as per
the format provided in Enforcement & Monitoring Guidelines for Sand
Mining-2020, which will be enclosed as annexure to the Draft DSR

rainfall, IMD  data, river
geometry, updated geology (if
any), water table, population data
etc. as such parameters generally
change in every 5 years.

The source of secondary data used
in DSR should have proper
citation reference and in case
primary data has been collected,
then the name and details of
experts involved in collection and
synthesis and interpretation of
data will be mentioned in the
DSR.

It should be specifically ensured
that DSR is the district specific
environmental document in which
all the environmental and safety
parameters as per the guidelines
and notifications should be
covered and reflected in the DSR
document.

For this a district specific mineral
resource map shall be prepared in

Page 5 of 10
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In case no objection/comments are received then Mining Officer will issue
a Certificate that no comments/objections have been received in the period
of uploading.

Thereafier, the draft DSR shall be finalized including Annexure-l to
Annexure-VIl which will be signed by all SDC Members and then
forwarded to D.M. for perusal and approval.

For this a recommendation of SDC
Members is required who will
finalize the draft DSR and forward it
to the D.M.

The DM  shall forward the proposed DSR to  SEAC
for examination and approval,

The Member Secretary/Nodal Officer will forward it to DGM, U.P. for
comments and suggestions. The SEAC will evaluate after getting the
comments and suggestions of DGM, U.P.

The SEAC may invite a representative of DGM, U.P. 1o assist SEAC in
appraisal of the draft DSR.

The SEAC will evaluate and recommend for approval of the draft DSR
on the basis of SDC recommendations as well as DGM, U.P.
comments/suggestions.

The SEIAA may approve the drafft DSR on the basis of
recommendations of SEAC.

Reference — (Para 14(1 & ii) of the Hon’ble Supreme Court Judgement
delivered in Civil Appeal — 3661-3662 of 2020 in the matter of State of
Bihar and Others Vrs. Pawan Kumar and Others Eic.)

The DM of respective district
shall send the draft DSR, along
with following documents

Following shall be the Annexures of

1.

o

M letter:-
Primary DSR which requires
addition/modification.
Draft Modified/ Revised DSR
Document.
Annexure-1 to VIL.
Lease wise NOC from Irrigation
and Forest Department.
Revenue report and resource
evaluation/ reserve estimation.
Notification  regarding  the
constitution of the SDC.
Minutes of the SDC about draft

Page 7 of 10

36



353

0% jO § 98eg

Meam € unpm [erod 1dLsIp
aanoadsar ayy u papeojdn aq |im
pue yVIIs Jo Auoyine judadwiod
oy £q (¥sa fo a8vd yova w) (w8
qum paudis aq |eys [eacidde sy
wawmdop dtqnd & Juq YSA YL

(D4 S4YIO PUD LOUNY UDND “SI/ SIRYIO) PUD LDYIG

Jo aig fo aanyvw app wr OZOZ Jo 799€-199§ — [paddy par) ur pasaaijap

Juawadpnp 1.mo) awudadng ajq,uopy ayr fo (it B Pyl vavd) — aousiafay
'$129m 9 Jo pouad & uryIM YS( JO [eacidde jo yueid oy

19PISUOD [[BYs 1OdI UOHEPUIWIWOA DVHS JO 1d190a1 U0 VYIHS YL e
"VVIES 01 papIemioj 3q [[eys 1odai syt

pur $¥00m 9 JO pouad & UM YS(C YRIP Y} JUIURXD [[BYS DVHS YL o

USA Yep Buipuawiwiosas

oas Ay jo samui 6
‘uonudnou Jadedsmau
qum Suope sfep ¢ jo pouad v 10j

ISGIM ISP A Ul WS YBIp
ai Supeopdn 10j s9pi0 WO '8
Ausa

37



354

Process Flow Chart

Preparation of
Draft DSR by SDC
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Annexure no.-04

Minutes of the Joint AC -1 and SEAC- P. h 072024

The Joimt Meeting of State Expert Appraisal Committee (SEAC - | & 2) was held in
Directorate of Environment, U.P. on 10/10/2024, following members were in the meeting:

1. Shri Rajive Kumar, Chairman, SEAC-1

2. Dr, Harlkesh Bahadur Singh, Chairman, SEAC-2

3. Shri Ashish Tiwari, Member-Secretary, SEAC - 1 & 2
4. Shri Om Prakash Srivastava, Member, SEAC-]

5. Dr. Brij Bihari Awasthi, Membet, SEAC-|

6. Dr. Ratan Kar, Member, SEAC-]

7. Shri Tanzar Ullah Khan, Member, SEAC-2

8. Dr. Shiv Om Singh, Member, SEAC-2

9. Shri Naveen Das, Add. Director, DGM, Lucknow
10. Shri Lalta Prasad Asstt. Geologist, DGM, Lucknow
11. Shri 8. N. Patel, Geologist, DGM, Lacknow

12. Shri Jitendra Kumar Sharma, Mining Inspector, Deoria

13. Shri Abhishek Kumar Patel, District Mines Officer, Shahjahanpur
14. Shri Ashish Singh, Mining Officer, Lakhimpur Kheri
15. Shei Shatrughan Singh, Mining Officer, Ksushambi

14, Shri Bashishthe Kumar Yaday, Mining Offfcer, Hamirpur

17. Shri Mulkesh Kumar Mishra, Mining Officer, Siddharthnagar
18, Shri Parasnath Yadav, Mining Officer, Ghazipur

19. Shri Ajay Kumar Yadav, Mining Officer, Prayagraj

20, Shri Mafar Lal, Mining Officer, Firozabad

The Nodal Officers welcomed the Chairman's, Members and Officers of Mining Department
in the meeting which was conducted via dual-mode (virtunily/physically).

In the Joint committee meeting of SEAC-1 and SEAC-2 following agenda were discussed and
resolved:-

In the joint meeting of SEIAA, SEAC-] & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.0.
141(E) dated 15-Jan-2016, 5,0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal - 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol leter dated 04/12/2023.

The District Magistrate, Deoria submitted the draft DSR vide its letter no. 298/w=97--2024,
dated 02/07/2024 for evaluation /sppraisal’approval before SEIAA/SEAC. The drafi DSR was
forwarded to the Director — Geology & Mining by Secretariat for comments and suggestions. The
Director, Geology & Mining have provided their comments and suggestions vide letter no.
1535/810TH0MT0, dated 07/10/2024 and mentioned as follows:

Q\\ .uﬂf‘ﬂﬁ’ 7‘//
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Y. SR WEW YR T Tew aees Wi o Prelwew W oW afea
wftfe gW 99 SaRAr §W WG §We oUW & wiwe fear wan
qdEY # WEd Sustainable Sand Mining Management Guideline-2016, Jaiayo
¥ @ Wy YRada wEed @ aiNEe feEie 15-01-2016 W@ fRAlw
26—-07—2018 Enforcement and Monitoring Guidelines for Sand Mining -2020 04
SEIAA/SEAC BT Wt SOP & &1%d wram ...

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 09/10/2024.

During the meeting a presentation was given by Shri Jitendra Kumar Sharma, Mining Inspector,
Deorin along with other senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 09/10/2024

Joint meeting of SEAC-1 & SEAC-2 was convened 09/102024 for evaluation/appraisal of

DSR of District- Deorls. Based on the documents submitted, o presentation on DSR Dedris for minor
mineral River Bed Muterial - RBM (Sand/Bajri/Boulder) / Sand Mining-2024 was made by Shri
Jitendra Kumar Sharma, Mining Inspector, Deoria along with Senior Officials of D.GM. -UP.

Para wise response and compliance as per the “Standard Gpmﬁng Procedure™ formulated by

the Joint committee of SEAC/SEIAA was presenied before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

I.

The initial District Survey Report of District- Deoria was prepared in Year— 2017 in line with
the MoEF Notification dated 15-Jan-2016, which was subsequently amended from time to
time and finally there were total 13 mining lease areas.

Thereafter; the updated DSR of District- Deoria was prepared by Sub-Divisional Committes
of District-Deorin in Year-2024 total 03 (0] existing and 02 new) lease sreas have been
proposed in updated DSR.

Lease wise area, gata/ khand no., propesed minable quantity, geo-coordinates. transporiation
route are proposed and cluster analysis and contizeous cluster analysis is done in Annexure-|
to Annexure-7 of proposad DSK.

Individunl lenses nre nnalysed for environmental sensitivity, transporistion routes through
cadastral map and Google map.

As per the information provided by District Magistrate, Deorfa vide its letter no. 298/ Fq=-
2024, dated 02/07/2024, the DSR was uploaded in public domain for the period of 30 days
and no complaints have been received during this period.

The Final Draft DSR of District- Deoria has been also examined by the Director, Directorate
of Geology & Mining, U.P.

Lease wise NOC from Forest and lIrrigation Department for all the 03 areas of Final Draft
DSR has been obtained.

SEAC Deliberation:

SEAC asked about the status of utilization of DMF Funds?

s  District Mining Inspector, Deoria informed that funds amounting to Rs. 6041000~
approx. have been allotted and phase wise utilized since 2020 from DMF funds and will
be use as per the objectives of DMF Rules.

W e
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SEAC while evaluating presentation sugpested that lease should be demnarcated after
each monsoon period.

s  District Mining Inspector, Deoria informed that as a matter of practice the lease holders
-are directed to get demarcation of lease after each monsoon period and evect pillars (in
case damaged in monsoon) under the supervision of Mining and Revenue officials. A
demarcation report in this aspect is prepared and issued to lease holder.

SEAC suggested that demarcation report of the lease only includes cormer pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demareation?

= District Mining Inspector, Deoria informed that as per the Rule of UPMMCR-2021, geo-
coordinates of the lease area are published in e-tender and initial demarcation report of
corner pillar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-working/restricted 2one are presented. The DGM-Lucknow afier
satisfaction approves such minc plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.

SEAC nsked about the furiber minerai development in Distriet Deoria?

s  District Mining Inspector, Deoria informed that at present there is 02 new mining lease
arens hns been proposed in the district which has mineral potential, The SEAC informed
that Sub-Divisional Committee has to follow the entire procedure every time, in case any
new lezse is identified, as per SOF {ssued by SEIAA/SEAC.

SEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

»  Dustrict Mining Inspector, Deoria agreed to the point and ensured the SEAC that the
suggestion will be incorporated by Distriet Administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the feases of the distriect.

*  District Mining Inspector, Deoria informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (SSMG 2016) all leases are individually analyzed for Environmental
Sensitivity.

SEAC agked about four dropped leases which were mentioned in Previous DSR.

= District Mining Inspector, Deona informed that total 13 areas were included in the
previous DSR, in which the validity of all mining leases was for only one year. After
NGT order that mining should not be carried out in main stream of the river. All leases
got canceled. In the new DSR, serial number 2 and 3 (Gata No-765mi, Area-11.50 Ha.
Village- Narsinghdar khadar, Tehsil- Barhaj and Gata no. 87mi, Area- 2.298 Ha. Village-
Raipur Chaklal Khadar, Tehsil- Barhaj) was proposed as a new area after conducting
fresh survey and apart from this, serial number 1 (Gata No-396/1, Area-11.70 Ha.

¥ S e
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Village- Takia Dharhara Tehsil- Salempur) was included as existing in the lst of mining
leases.

The Joint committee after detafled deliberation recommended to approve the District
Survey Report (DSR) of District-Deoria along with following conditions:

l. The District Survey Report (DSR) shall be wpdated once in five years as mentioned in
MoEF&CC, Govt. of India Notification No. S.0. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA.

2. It was informed that there are 03 mining lease areas are proposed in the final DSR.

3. If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.

4, After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinales of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/052017 issued by Department of Gealogy
and Mining, Government of UP. or any modification in it by competent autharity.

6. DMF fund should also be utilized for the environmental protection. development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and tske corrective
measures as per the directions of District Administration in case of adverss observations and,
o vearly repart on this shall be sent to SEIAA as complisnce,

Background:

In the joimt meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as m-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.0.
141(E) dated 15-Jan-2016, 5.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 0441272023,

The District Magistrate, Shahjahanpur submitted the drafis DSR vide its letter no. 657/ @
T 2024, dated 17/09/2024 1o the Geology and Mining Department, U.P. for {urther necessary
action. The Director, Geology & Mining Department have provided their comments and suggestions
on draft DSR vide letter no. 1489/DSR, dated 27/09/2024 and mentioned as follows:

* G Wed WEA B e aedidl Wiy yd HeInead @Y 9 oq
A g FFIE AEGEE BN WO gIYe SI0UHONN0 &1 whEy fHar )
i # UEAE Sustainable Sand Mining Management Guideline-2016, gafaws
¥ U4 wearyg giNgdd AAErEd @ sleRpEen BEfe 15012018 vd Reiw
25—07—2018, Enforcement and Monitoring Guidelines for Sand Mining -2020 vd
SEIAA/SEAC BT WIT SOP & &[&9 Urar al...."
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Minutes of the Joiat Mesting of SEAC -1 and SEAC-2, U.P. held on 10/10.2024

The Sectetariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 10/10/2024,

During the meeting a presentation was given by Shri Abhishek Kumar Patel, District Mines Officer,
Shahjahanpur along with other senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 10/10/2024

Joint meeting of SEAC-1 & SEAC-2 was convened on 10/10/2024 for evalustion/appraisal of

DSR of District-Shahjahanpur. Based on the documents submitted, a presentation on DSR
Shahjahanpur for minor mineral River Bed Mineral (Sand)-2024 was made by Mr. Abhishek Kumar
Patel, District Mines Officer, Shahjahanpur along with Senior Officials of D.G.M. —UP.

Para wise response and compliance as per the “Standard Operating Procedure™ formulated by

the Joint committee of SEAC/SEIAA was presented before the SEAC-1 & 2. On the basis of
documents and presentation the following facts have emerged:-

15

The initial District Survey Report of District-Shahjahanpur was prepared in Year— 2017 in
line with the MoEF Notification dated 15-Jun-2016, which was subsequently amended from
time to time and finally there were total 02 mining lease areas.

Thereafter the updated DSR of District-Shahjahanpur was prepared by Sub-Divisional
Committee of District- Shahjahanpur in Year-2024 total 01 (01 Existing Govt. Land) mining
lease areas have been proposed in updated DSE.

Lease wise aren, gats/ khand no., proposed minable quantity, geo-coordinates, transpartation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-1
to Annexure-7 of proposed DSE.

Individual leases are analysed for environmental sensitivity, transportstion routes through
cadastral map and Google map.

As per the information provided by District Magistrate, Shahjahanpur vide its letter no.
637/EA7 FA /2024, dated 17/09/2024, the DSR was uploaded in public domain for the
period of 30 days and no complaints have been received during this period.

The Final Draft DSR of District- Shahjahanpur has been also examined by the Director,
Diirectorate of Geology & Mining, UP.

Lease wise NOC from Forest and Irrigation Department for all the 01 2reas of Final Draft
DSR has been obtained.

L

SEAC asked about the status of utilization of DMF Funds?

»  District Mines Officer, Shahjahanpur informed that funds smounting to Rs. 2,30,76_355/-
spprox. have been allotted and phase wise utilized Amount of Rs. 1,45,98 950.50/- since
2017 from DMF funds and Rs, 88,77 404.50/- as Balance Amount which will be use as
per the objectives of DMF Rules.

1. SEAC while evaluating presentation suggested that lease should be demarcated after

each monsoon period.

+  District Mines Officer, Shahjahanpur informed that as a8 matter of practice the lease
holders are directed to get demarcation of lease after each monsoon period and ersct
piltars (in case damaged in momsoon) under the supervision of Mining and Revenue
officials. A demarcation report in this aspect is prepared and iszued 1o lease holder.

i - e m;y/‘
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SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?

*  District Mines Officer, Shahjahanpur informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation report
of comner pillar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepares the surface and geclogical maps in mine plan in which the
features of non-working/restricted zone are presented. The DGM-Lucknow afier
satisfaction approves such miine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.

SEAC asked about the further mineral development in District Shahjahanpuor?

= District Mines Officer, Shahjahanpur informed that at present there is no new mining
lease areas has been proposed in the district which has mineral potential. The SEAC
informed that Sub-Divisional Committee has to follow the entire procedure every time,
in case any new lease is identified_as per SOP issued by SEIAA/SEAC.

SEAC suggested that Districe Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

o  District Minss Officer, Shahjahanpur agreed to the point and ensured the SEAC that the
suzzestion will be incorporated by District Administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

s District Mines Officer, Shahjahanpur informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelings 2016 (SSMG 2016) all leases are individoally analyzed for Environmental
Sensitivity.

SEAC asked about four dropped leases which were mentioned in Previous DSR.

»  District Mines Officer, Shuhjuhanpur informed that total 02 mining lease arcas were
included in the previous DSR, in which the validity of both mining leases were 03 years.
In the new DSR, one lease is excluded due to construction of bridge within 500 meter

radius from mining lzase area so that there is only 01 existing lease having validity of 03
year,

The joint committee after detailed deliberation recommended to approve the District

Survey Report (DSR) of Distriet- Shahjahanpur along with following conditions:

-3

The District Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt. of India Notification No. 8.0, 141(E), dated 15/01/2016. as per laid down
procedure, under intimation to SELAA.

It was informed that there is 01 mining lease areas are proposed in the final DSR,

If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.

\ (T Faﬂ"':“//
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4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no, 866/86-2017-1322016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

6. DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take comrective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIA A as compliance.

enda (3): Evalua raisal o i R R) of

In the joint meefing of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with varions guidelines such pe MaEF&CC, Gol, Notification No, 5.0,
141(E) dated 15-Jan-2016, 5.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble

Supreme Court Judgement passed in Civil Appeal - 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Lakhimpur Kheri submitted the draft DSR vide its letter no.
1883/ a T yHouHoHIo e —fafr(2024—25),  dated 120972024 for evaluation/appraisall
approval before SEIAA/SEAC. The draft DSR was forwarded to the Director — Geology & Mining by
Secretariat for comments and suggestions. The Director, Geology & Mining have provided their

comments and suggestions vide letter no. 1237/3I0TH0MN0, dated 20/09/2024 and mentioned as
follows:

“.Ear TR wee g afda aaeieh wRif o fReee W o wfea
WA g whae wdgy @ B aee goe Sloqodto @ aderer far
TAT| 980T § §RTE Sustainable Sand Mining Management Guideline-2016,
YAieT 9 U4 woayg uiada Saed @ dfgEer G9ie 15-01-2016 UF
fesi® 25—07—2018 Enforcement and Monitoring Guidelines for Sand Mining -
2020 ¥4 SEIAA/SEAC B9 Wl SOP & &9 9wy Tar..."

The Secreturiat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 10/10/2024.
During the meeting a presentation was given by Shri Ashish Singh, Mining Officer, Lakhimpur Kheri
along with other senior officers of DGM.

Joint meeting of SEAC-1 & SEAC-2 was convened 10/10v2024 for evaluation/appraisal of
DSR of District- Lakhimpur Kheri. Based on the documents submitted, a presentation on DSR
Lakhimpur Kheri for minor mineral River Bed Material - RBM (Sand/Bajri/Boulder) / Sand Mining-

N
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Minutes of the Jolnt Meeting of SEAC -1 and SEAC-2, ULP. held on 10/10/2024

2024 was made by Shri Ashish Singh, Mining Officer, Lakhimpur Kheri along with Senior Officials
of D.G.M. -UP.

Para wise response and compliance as per the “Standard Operating Procedure™ formulated by
the Joint committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

1. The initial District Survey Report of District- Lakhimpur Kheri was prepared in Year— 2017
in line with the MoEF Notification dated |15-Jan-2016, which was subsequently amended
from time to time and finally thete were total 23 mining lease areas,

Thereafter the updated DSR of District- Lakhimpur Kheri was prepared by Sub-Divisional

Committee of District- Lakhimpur Kheri in Year-2024 and total 08 (08 Existing Govt. Land)

mining lease areas have been proposed in updated DSR.

3. Lease wise area, gsta/ khand no,, proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-|
io Annexure-7 of proposed DSR.

4, Individual feases are analysed for environmental sensitivity, transporiation routes through
cadastral map and Google map.

5. As per the information provided by District Magistrate, Lakhimpur Kheri vide its letter no.
1883/af —TRoTHoio—aIe—fafdu(2024—25), dated 12/09/2024, the DSR was uploaded
in public domain for the period of 30 days and no complaints have besn received during this
period.

fi. The Final Draft DSR of District- Lakhimpur Kheri has been also examined by the Director,
Directorate of Geology & Mining, U.P.

7. Lease wise NOC from Forest and Imigation Department for all the 08 areas of Final Draft
DSR has been obtained.

!‘-\J

SEAC Deliberation:
I, SEAC asked about the status of utilization of DMF Funds?

o District Mining Officer, Lakhimpur Kheri informed that funds amounting to Rs 56.76
Lacs approx. have been allotted from the year 2018 from DMF funds which were used as
per the objectives of DMF Rules,

2, SEAC while evaluating presentation suggested that lease should be demarcated after
ecach monsoon period,

¢  District Mining Officer, Lakhimpur Kheri informed that as a matter of practice the lease
holders are directed to get demarcation of lease after cach monsoon period and erect
pillars (in case damaged in monsoon) under the supervision of Mining and Revenue
officials. A demarcation report in this aspect {s prepared and issued to lease holder.

3. SEAC suggested that demarcation report of the lease only inclodes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?

«  District Mining Officer, Lakhimpur Kheri informed that as per the Rule of UPMMCR-
2021, geo-coordinates of the lease area are published in =-tender and initial demarcation
report of corner pillar coordinates Is issued to project proponent along with Lol and

Page 8 of 28
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Lease Map. The RQP/Consultant prepares the surface and geological maps in mine plan
in which the features of non-working/restricted zone are presented. The DGM-Lucknow
after satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.

4. SEAC asked about the further mineral development in District Lakbhimpur Kheri?

e  District Mining Officer, Lakhimpur Kheri informed that at present there is no new
mining lease areas has been proposed in the district which has mineral potential. The
SEAC informed that Sub-Divisional Committee has to follow the entire procedure every
lime, in case any new lease is identified, as per SOP issued by SEIAA/SEAC.

5. BEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

¢ District Mining Officer, Lakhimpur Kheri agreed to the point and ensured the SEAC that
the suggestion will be incorporated by District Administration.

6. SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

*  District Mining Officer, Lakhimpur Kheri informed that as per Uttar Pradesh Minor
Mineral Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining
Management Guidelines 2016 (SSMG 2016) all feases are individually analvzed for
Environmentnl Sensitivity.

The joint committes after detailed deliberation recommended to approve the District
Survey Report (DSR) of Distriet- Lakhimpur Kheri along with following conditions:

I. The District Suwrvey Report (DSR) shall be updated once in five vears as mentioned in
MoEF&CC, Gowt, of India Notification No. 5.0, 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA,

2. It was informed that there are 08 mining lease areas are proposed i the final DSR.

If any new lease is identified, Sub-Divisional Committee will follow the entire procedure

gvery time on the basis of existing DSR.

4. After approval of DSR fram SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundstion Funds as per
notification no. 866/86-2017-1322016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

6. DMF fund should also be utilized for the environmemtal protection, development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of sdverse observations and,
a yearly repart on this shall be sent to SEIAA as compliance.
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In the joint mesting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or RB.M.,
as well a5 in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This Sof was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. 5.0,
141(E) dated 135-Jan-2016, 5.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mininz Manazement
Guidelines 2016, Enforcement & Monltoring Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal - 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letier dated 04/12/2023.

The District Magistrate, Kaushambi submitted the draft DSR vide its letter no. 2375 /&=
TEI F10, dated 24/0872024 for evaluation /appraisal/approval before SEIAA/SEAC. The draft DSR

was forwarded to the Director - Geology & Mining by Secretariat for comments and suggestions. The
Director, Geology & Mining have provided their comments and suggestions vide letter no.

1512/F100H0AMR0, dated 30/10/2024 and mentioned as follows:

", O Ae9 INE N fed dedara iy v Fewem W w oafen
wffa g oFHe SfErE 8 WEE g SI0UH0AIR0 &1 waEY fEun
s # UET9 Sustainable Sand Mining Management Guideline-2016, gufae
71 wd Wy uRadA Awiew @ afbegEe Bie 15-01-2016 W RAiE
25-07—2018 Enforcement and Monitoring Guidelines for Sand Mining -2020 Td
SEIAA/SEAC &1 <t SOP & 3-%d T/l 4r..."

The Secretariai put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 09/10/2024.
During the meeting a presentation was given by Shri Shatrughan Singh, Mining Officer, Kaushambi
along with other senior officers of DGM.

Evaluation/ Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 10/10/2024

Joint meeting of SEAC-1 & SEAC-2 was convened 10/10/2024 for evaluation/appraisal of
DSR of District- Kaushambi. Based on the documents submitted, a presentation on DSR Kaushambi
for minor mineral River Bed Material - RBM (Sand/Bajri/Boulder) / Sand Mming-2024 was made by
Shri Shatrughan Singh, Mining Officer, Kaushambi along with Senior Officials of D.G.M. —UP.

Para wise response and compliance as per the “Standard Operating Procedure™ formulated by
the Joint commiftee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

1. The initial District Survey Report of District- Kaushambi was prepared in Year— 2017 in line
with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from time
to time and finally there were total 53 mining lease areas.

2. Thereafter, the updated DSR of District- Kaushambi was prepared by Sub-Divisional
Committee of District- Kaushambi in Year-2024 and total 42 (42 existing lease) mining lease
areas have been proposed in updated DSE.

3. Lease wise area, gata/ khand no., proposed minable quantity, geo-coordinates. transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-|
to Annexure-7 of proposed DSR.
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utes of the fo i =1 SEAC-Z. U on 10/T02024

Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map,

As per the information provided by District Magistrate, Kaushambi vide its letter no.
2375 /%= WEM0 0, dated 24/08/2024, the DSR was uploaded in public domain for the
period of 30 days and no complamts have been received during this period.

The Final Draft DSR. of District- Kaushambi has been also examined by the Dirsctor,
Directorate of Geology & Mining, U.P,

Lease wise NOC from Forest and Irrigation Department for all the 42 areas of Final Draft
DSR has been obtained.

SEAC Deliberation:

3!

SEAC asked about the status of utilization of DMF Funds?

*  District Mining Officer, Ksushambi informed that funds amounting to Rs 6.24 crores
approx. have been allotted from the year 2018 from DMF funds which were used as per
the objectives of DMF Rules.

SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon perfod,

=  District Mining Officer, Kaushambi informed that as a matter of practice the lease
holders are directed to get demarcation of lease after each monsoon period and erect
pillars (in case damaged in monsoon) under the supervision of Mining and Revenue
officials. A demarcation report in this aspect is prepared and issued to lease holder.

SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?

*  District Mining Officer, Kaushambi informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation report
of comer pillar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepures the surface and geological maps in mine plan i which the
features of non-working/restricted zone are presented. The DGM-Lucknow after
salisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under worksble / non-workable area category.

SEAC asked about the further mineral development in District Kaushambi?

*  District Mining Officer, Kaushambi informed that at present there is no new mining lease
areas has been proposed in the district which has mineral potential. The SEAC informed
that Sub-Divisional Commitiee has 1o follow the entire procedure every time, in case any
new lease is identified, as per SOP issued by SEIAA/SEAC.

SEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

*  District Mining Officer, Kaushambi agreed to the point and ensured the SEAC that the
suggestion will be incorporated by District Administration.

L %\"' Page 11 of 28

50



6. SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

s  District Mining Officer, Kaushambi informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (SSMG 2016) all leases are individually analyzed for Environmental
Sensitivity.

The joint committee after detailed deliberation recommended to approve the District
Survey Report (DSR) of Distriet-Kaushambi along with following conditions:

I. The District Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt. of India Notification No. S.0. 141(E), dated 15/01/20186, as per laid down
procedure., under intimation to SEIAA.

2, It was informed that there are 42 mining lease areas are proposed in the final DSR.

3. If any new lease i3 identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.

4. After approval of DSR from SEIAA. the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. B66/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

6. DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations and,
n vearly report on this shall be sent to SEIAA as compliance.

£n : Evaluation/Appraisal of District Surve rt (DSK) of District-Firorabad

The Secretariai informed the commitiee that District-Firozabad comes under the purview of
TTZ area therefore. NEER] member is mandatory to present during the appraisal of the DSR. The
DGM was not circulsted the report of DSR to Dr. SK. Goyal, Member, NEERI, Hence, the

committes directed to circulate the copy of DSR to Member NEERI and the matter is deferred to next
SEAC meeting.

Agenda (6): Evaluation/Appraisal of District Survev Report (DSR) of District-Hamirpur
Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.0.
141(E) dated 13-Jan-20186, 5.0, 3611 (E) dated 23-July-2018, Sustainable Sand Mining Management
Guideiines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble
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Minntes of ol SEAC - LU.P held

Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs, Pawan Kumar, along with MoEF&CC, Gol letter dated 04/1272023,

The District Magistrate, Hamirpur submitted the draft DSR vide its letter no. 319/Khanij —
MMC-30-Vividh  (2024-25), dated 10/06/2024 for evaluation /appraisal/approval before
SEIAA/SEAC. The draft DSR was forwarded 1o the Director — Geology & Mining by Secretariat for
comments and suggestions. The Director, Geology & Mining have provided their comments and
suggestions vide letter no, 1399/DSR, dated 12/09/2024 and mentioned as follows:

".LOWN WEE W BRI TRT e whi  d PRwen wR oww i
HAR §R WF9S, BINGY &N ARG §%he SI0UH0AR0 #1 olEer R |
THEY #§ YEAE Sustainable Sand Mining Management Guideline-2016, Tofawor
T weary yReds g @ afygg A 15012016 ve ReEiw
25—07-2018 Enforcement and Monitoring Guidelines for Sand Mining-2020 T4
SEIAA/SEAC BT W SOP & ai<(&Y wrar 7ar..."

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 24/09/2024,
During the meeling a presentation was given by Shri Bashishthe Kumar Yadav, Mining Officer,
Hamirpur along with ciher sendor officers of TGM.

The Secretariat informed the committee that carlier the District Survey Report (DSR) of
District-Hamirpur wus put up in joint meeting of SEAC-1&2 dated 24/09/2024 and observed as
follows:

“...During the appraisal of DSR the joint committee observed that initial Distriet Survey
Report of District-Hamirpur was prepared in Year— 2017 in line with the MoEF Notification
dated 15-Jan-2016 and further it has been updated time to time and finally it comprised 194
mining lease areas. Sub-Divistonal Committee of District-Hamirpur was prepared the
updated DSR of District-Hamirpur in Year-2024 and total 119 mining lease aveas area
proposed in final updated DSR,

The committee raises the queries regarding the large number of mining lease areas are
dropped In updated DSR of 2024 which were mentioned in previous DSR. The Mining
Department could nor reply satisfactorily. Therefore, the committee directed to submit the
reason for large number of mining lease areas ave dropped in updated DSR of 2024,

Mining Department subminied the reply of sbove observations of joint committee and the
matter was listed in joint mecting dated 09/10/2024. Mining Depariment informed the committee as
follows:

LT ween € % g & Sovwostwo ¥ we 183 &3 wftnferm & el ad- 2003 # 1
T GE B WG TAT| TE UGN SoTH0AN0 ¥ wmer 194 &F B | @GN e
SlogH0aR0 F T 110 &9 [ & SoTHoIRo & WkHRAG § 9U T2 08 @9 WA
R & | 30 e gwenfan SovHodmo # w119 43 wiwfm & 9 Sovwoso
94 871 A | 110 &9 T Fovwosro F wilerr @ @ SUw O a4 &5 Tud ) 84
&l A W 77 &= v e @ @ R & dge e s @ IER @ AT
7 B T & WP B @ SR WEied SI0UH0R0 9
8 O0E T T 3R RO W OTEH M ® 3 wwig
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Fovwoemwo ¥ qd F 110 43 A 9§ 41 S F WY v &7 4 g 9 aF, e
TrETE 3 W A SiiERey R @ o Rl | s R o 2

Mining Department also submitted the reply of compliant letter dated 08/10/2024 made by

Shri Rahul Gupta, Advocate through email and submitted as follows:

“wra fireaea @ wWaw F sara e # 5 RAe os.102024 W W@ 530 PM W
ﬁmmﬁwaﬁajmﬂﬁmmﬁmmﬁﬁI%HTm$EMRWMHﬁwﬁaﬁmqi
HIE BRIEY, U 4 AARe TR e T8 2| Rermwass g @ T frema &
e Regan a= B 8, fowe e femg 8-
HOE0 frwra Ele
1 | U™ wEm—i2 9w & T enieran B | (g wedi—1 A 40 T4l amged 9 waW % Sam
Sfeafes 2 & fowr w2t (10) & | 3o 2 & oo 3R & 7w 22 3R © e T
EEwS 108552 B0 2, A walm | v 8 R e frem 2
W 08 TEE o7 srawa 139080 Ro B
U@ ATOE WEde 9Ea] 1 UHd | | SN, Existing / No. of Area
gawe wWe 150 g0 WY TEE @ proposed leases {Ha)
st Bvm g 8§ owfy gw s, 4, || L Existing 110 2331632
5, 1% ™ 17 W™ OH wh wmfEm || 2 Propased 09 1635
we-o3 ¥ O w1 g eves T Total 119 2495.132
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nutes of the | SEAC-1 P. beld on 10/

E4:1)
% | woms & waw A s oo € e
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00, 81 U 92 W Emid ™A weet B3, B4, 85, 86, 88, 90, 91 U4 92 W mwld wd & w
TemE A # ofew fewm oww b | wEe R TN SIS Wo-1707/ WH0228/2017 (G
wufs e g2 o o fovecsme 7 | Hi)-Sovanero, e 10022023 B TEm F e
48 T T A §Ed o wne g # | wfen Ao e B ot @ Brofa R
& uwaiion qEel @ weE 08 7 s | fTE enw o8 e e (Essting) A0 @ sl
18 & o fieem 92 & swow 4 | s

iy gt . fred geer o W

E fEtw @ (AERe S ver 8

I i war &)

o wlewr W92 A 22 wweet | SEAA STV FVIT SOP @ AW @VEAN T AT
fiems 89 =1 9w fFw war & | @ amvmear & W1 0.SA A wEE 2

1
3

SRIEITAN T W@ A Ay -1 9 #) 9d) Medd 98 wEr T 8,

R gur o forar mar & @ R den-02 @ o6 0w & Nema s v FEE
urft i E )

aluation/ ralsal ing of SEAC-1 C-2 on LK

Joint meeting of SEAC-1 & SEAC-2 was convened on 10/10/2024 for evaluation/appraisal of

DSR of District-Hamirpur. Based on the documents submitted, a presentation on DSR Hamirpur for
minor mineral River Bed Sand/Morrum-2024 was made by Shri Bashishthe Kumar Yadav, Mining
Inspector, Hamirpur along with Senior Officials of D.G.M. -UP.

Para wise response and compliance as per the “Standard Operating Procedure™ formulated by

the Joint commitiee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presemation the following facts have emerped:-

The initial Distriet Survey Report of District- Hamirpur was prepared in Year— 2017 in line
with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from time
to time and finally there were total 194 mining lease areas.

Thereafter, the updated DSR of District- Hamirpur was prepared by Sub-Divisional
Committee of District- Hamirpur in Year-2024 and total 119 (110 existing and 09 new)
mining lease areas have been proposed in updated DSR. Out of which 83 leases exist an the
river bed of River Betwa, 17 exist of Yamuna, 12 leases exist on river bed of Dhasan and 07
leases exist on river bed of River Ken.

Lease wise area, gata/ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-1
to Annexure-7 of proposed DSE.

Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map.

As per the information provided by District Magistrate, Hamirpur vide its letter no.
319/Khanij — MMC-30-Vividh (2024-25), dated 10/06/2024, the DSR was uploaded in public
domain for the period of 30 days and no complaints have been received during this period.
The Final Draft DSR of District-Hamirpur has been also examined by the Director,
Directorate of Geology & Mining, U.P.

1 . @f Page 15 of 28

54



7. Lease wise NOC from Forest and Irrigation Department for all the 119 areas of Final Draft

DSE has been obtained.

SEAC Deliberation:

1.

SEAC asked anbout the status of utilization of DMF Funds?

s District Mining Officer, Hamirpur informed that funds amounting to Rs 7.76 Crores
approx. have been allotted in the year 2023-24 from DMF funds which were used ns per
the abjectives of DMF Rules.

SEAC while evalunting presentation suggested that lease should be demarcated after
cach monsoon period.

»  District Mining Officer, Hamirpur informed that as a matter of practice the lease holders
are directed to get demarcation of lease after each monsoon period and erect pillars (in
case damaged in monsoon) under the supervision of Mining and Revenue officials, A
demarcation report in this aspect is prepared and issued to lease holder,

SEAC supgegted that demarcation peport of the leage only ineludo: cormer pillar
coordinates and should also mention details of non-working/restricied zone in case
active water channel is observed in the lease while conducting demarestion?

»  District Mining Officer, Hamirpur informed that as per the Rule of UPMMCR-2021,
zep-coordinates of the lease area are published in e-tender and initial demarcation report
of corner piflar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-working/restricted zone are presented. The DGM-Lucknow after
satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.

SEAC asked about the further mineral development in District Hamirpur?

o District Mining Officer, Hamirpur informed that at present there is 09 new mining lease
areas has been proposed in the district which has minersl potential. The SEAC informed
that Sub-Divisional Committee has to follow the entire procedure every time, in case any
new lease is identified, ns per SOP issued by SEIAA/SEAC.

SEAC suggesied that District Minernl Fund should be used for mitigating
environmential concerns related to alr and water pollution.

e Distriet Mining Officer, Hamirpur agreed to the point and ensured the SEAC that the
suggestion will be incorporated by District Administeation,
SEAC raised concern about safety of bridges and other structures by maintaining the

standard distance from all the leases of the district.

o District Mining Officer, Hamirpur informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management

A
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immi i of SEAC -1 and LP. held on 10,1

Guidelines 2016 (SSMG 2016) all leases are individually analyzed for Environmental
Sensitivity.

The joint committee has gone through the reply of queries submitted by the DGM and
found the reply seems to be satisfactory. The joint committee also noted that the points raised in
complaint letter review by the Mining Department and found that the issues mentioned in point
no.l, it is informed that due to typographical error in page no. 12 area mentioned as (Existing-
1095.528 ha, Proposed-1399.604 ha) instead of (Existing-2331.632 ha, Proposed-163.5 ha) which
was rectified and mentioned in final DSR. All the other points mentioned in compliant letter are
irrelevant.

In view of above, the joint commitiee after detailed deliberation recommended o

approve the District Survey Report (DSR) of District-Hamirpur along with (ollowing
conditions:

I. The District Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt, of India Notification No. 5.0, 141(E), dated 15/01/2016, as per laid down
pracedure, under intimation to SELAA.

. Itwas informed that there are 119 mining lease areas are proposed in the final DSR.

3. I any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing SR,

4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no, 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining. Government of U.P. or any medification in it by competent authority.

6. DMF fund should also be utilized for the environmental protection, development and
maintenance of hnulage road.

7. The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIAA as compliance.

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R B.M.,
s well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA . This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. 5.0,
141(E) dated 15-Jan-2016, 5.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, =nd the Hon'ble
Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs, Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023,

The District Magistate, Siddharthnagar submitted the draft DSR wvide its letter no.
274 / G HETES / SIOUHOHINO / 202425, dated 12/09/2024 for evaluation /appraisal/approval
before SEIAA/SEAC. The draft DSR was forwarded to the Director — Geology & Mining by
Secretariat for comments and sugeestions. The Director, Genlogy & Mining have provided their

comments and suggestions vide letter no. 1435/Z0UHOMND, dated 20/09/2024 and mentioned as
follows:
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AT | 99 Y Sustainable Sand Mining Management Guideline-2016,
qaiER 7 E wWedry uREde Aeed & IfREe R 15012018 T
f&Hi 26—07—2018 Enforcement and Monitoring Guidelines for Sand Mining -
2020 v SEIAA/SEAC B Wi SOP & %9 uram wrar..”

The Secretariat put up this DSR in joint mesting of SEAC-1 & SEAC-2 on dated 10/10/2024.
During the meeting a presentation was given by Shri Muokesh Kumar Mishra, Mining Officer,
Siddharthnagar along with other senior officers of DGM.

Joint meeting of SEAC-1 & SEAC-2 was convened [0/10/2024 for evaluation/appraisal of
DSR of District-Siddharthnagar. Based on the documents submitted, a presentation on DSR
Siddharthnagar for minor mineral River Bed Material - RBM (Sand/BajriBoulder) / Sand Mining-
2024 was made by Shri Mukesh Kumar Mishra, Mining Officer, Siddharthnagar along with Senior
Officials of D.G.M. —UP.

Para wise response and compliance as per the “Standard Operating Procedure™ formulated by
the Joint committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

1. The initial District Survey Report of District- Siddharthnagar was prepared in Year— 2020 in
line with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from
time to time and finally there were total 03 mining lease areas.

Thereafier, the updated DSR of District- Siddharthnagar was prepared by Sub-Divisional

Committee of District- Siddharthongar in Year-2024 and total 05 (03 existing and 02 new)

mining lease areas have been proposed in updated DSR.

3. Lease wise area, gata/ khand nio., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contisnous cluster analysis is done in Annexure-|
to Annexure-7 of proposed DSR.

4. Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map.

5. As per the information provided by District Magisirate, Siddharthnapar vide it letter no.
274 /A HEUS / SOTHONRO / 2024—25, dated 12/09/2024, the DSR was uploaded
in public domain for the period of 30 days and no complaints have been received during this
period.

6. The Final Draft DSR of District-Siddharthnagar has been also examined by the Director,
Directorate of Geology & Mining, U.P.

7. Lease wise NOC from Forest and lrrigation Department for all the 05 areas of Final Draft
[JSR has been obtained.

SEAC Deliberation:
|. SEAC asked snbout the status of utilization of DMF Funds?

(S

» Disirlot Mining Officer, Ghazipur informed that funds amounting to Rs 2,58,94,929/-
spprox. have been nllotted from the year 2018 from DMF funds which were used as
per the objectives of DMF Rules,

T
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of the Joini i C-1 and SEAC-2. 1 ol

SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period.

=  District Mining Officer, Siddharthnagar informed that as a matter of practice the lease
holders are directed to get demarcation of lease after each monsoon period and erect
pillars (in case damaged in monsoon) under the supervision of Mining and Revenue
officials. A demarcation report in this aspect is prepared and issued to lease holder,

SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention detnils of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?

»  District Mining Officer, Siddharthnagar informed that as per the Rule of UPMMCR-
2021, geo-coordinates of the lease area are published in e-tender and initial demarcation
report of corner pillar coordinates is issued to project proponent along with Lol and
Lease Map. The RQP/Consultant prepares the surface and geological maps in mine plan
in which the features of non-working/restricted zone are presented. The DGM-Lucknow
affer satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable arca category,

SEAC asked about the further mineral development in District Knushamhbi?

=  District Mining Officer, Siddharthnagar informed that at present there i« 02 new mining
lease areas has been proposed in the district which has mineral potential. The SEAC
informed that Sub-Divisional Committee has to follow the entire procedure every time,
in case any new lease is identified, as per SOP issued by SEIAA/SEAC.

SEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

»  District Mining Officer, Siddharthnagar agreed to the point and ensured the SEAC that
the suggestion will be incorporated by District Administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

¢ District Mining Officer, Siddharthnagar informed that as per Uttar Pradesh Minor
Mineral Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining
Management Guidelines 2016 (SSMG 2016) all leases are individually analyzed for
Environmental Sensitivity.

The joint committee after detailed deliberation recommended to approve the District

Survey Report (DSR) of District- Siddharthnagar along with following conditions:

I

ua
h

The District Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt. of India Notification No. 5.0. 141(E), dated 15/01/2016, as per laid down
procedure, under Intimation to SEIAA.

It was informed that there are 05 mining lease areas are proposed in the final DSR.

If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.
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4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in

public domain along with Lease Wise Digital Maps showing the status of deposits and pillar

wise coordinates of existing and proposed areas.

The Distict Administration shall utilize the District Mineral TFoundation Funds as per

notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Gealogy

and Mining, Government of U.P. or any modification in it by competent authority.

6. DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and ke corrective
measures as per the directions of Distriet Administration in case of adverse observations and,
a yearly report an this shall be seént to SEIAA as compliance.

=

Background:

In the joint meeting of SEIAA, SEAC-] & SEAC-2 the detniled Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Direcior, Geclogy and Mining by SEIAA. This SoF was
prepared in accordance with various guidelines such as MoEF&CC, Gol. Notification No. S.0.
141(E) dated 15-Jan-2016, 5.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal —3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/]1 272023,

The District Magistrate, Ghazipur submitted the draft DSR vide its letter no.
3467 / 12— / 2024, dated 24/09/2024 for evaluation /appraisal/upproval before SEIAA/SEAC.
The draft DSR was forwarded to the Director — Geology & Mining by Secretariat for comments and
suggestions. The Director, Geology & Mining have provided their comments and suggestions vide
letter no, 1469/ ET0THOIIND, dated 25/09/2024 and mentioned as follows:

" IR WEW EA ET Tioa @@l @ g Pewes ® oW oafed
wiHfy gro s gy @1 Wi e Slovwosmvo @ wder Rear
8o § W Sustainable Sand Mining Management Guideline-2016, Tafta<er
71 (4 Sear gRads sAed @ dfeE GEe 1501206 @ R
25-07-2018 Enforcement and Monitoring Guidelines for Sand Mining -2020 T3
SEIAA/SEAC BRI Ol SOP & Sr&T Ul ..~

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 10/1072024.
During the meeting a presentation was given by Shri Parasnath Yadav, Mining Officer, Ghazipur
nlong with other senior officers of DGM.

Evaluation/ isal in Joint Meeting of SEAC-1 & SEAC-2 on 1(0/10/2024

Joint meeting of SEAC-1 & SEAC-2 was convened 10/10/2024 for evaluation/sppraisal of
DSR of District- Ghazipur. Based on the documents submitted, a presentation on DSR Ghazipur for
minor mineral River Bed Material - RBM (Sand/Bajri'Boulder) / Sand Mining-2024 was made by
Shri Parasnath Yadav, Mining Officer, Ghazipur along with Senior Officials of D.G.M. -UP
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nutes of the Joi AC -1 and 1

Para wise response and compliance as per the “Standard Operating Procedure” formulated by
the Joint commitee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

1. The mnal District Survey Report of District- Ghazipur was prepared in Year— 2017 in line
with the MeEF Notification dated 15-Jan-20186, which was subsequently amended from time
to time and finally there were total (06 mining lease areas.

2. Thereafter, the updated DSR of District- Ghazipur was prepared by Sub-Divisional
Committee of District- Ghazipur in Year-2024 and total 04 (02 existing and 02 new) mining
lease areas have been proposed in updated DSR.

3. Lease wise area, pata/ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-|
to Annexure-7 of proposed DSR.

4. Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map.

5. As per the information provided by District Magistrate, Ghazipur vide its lemter no.
3467 /1261 /2024, dated 24/09/2024, the DSR was uploaded in public domain for the
period of 30 days and no complaints have been received during this period.

6. The Fnal Draft DSR of District- Ghazipur has been also examined by the Director,
Directorate of Geolopy & Mining, 1.P.

7. Lease wise NOC from Forest and Irrigation Department for all the 04 areas of Final Draft
DSR has been obtained.

SEAC tion:

1. SEAC asked about the status of utilization of DMF Funds?

¢  District Mining Officer, Ghazipur informed that funds smounting to Rs 25.04 Lakhs
approx. have been allotted from the year 2018 from DMF fimds which were used as per
the objectives of DMF Rules.

2. SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period.

»  District Mining Officer, Ghazipur informed that as a matter of practice the lease holders
are directed 1o get demarcation of lease afier each monsoon period and erect pillars (in
case damaged in monsoon) under the supervision of Mining and Revenue officials. A
demarcation report in this aspect is prepared and issued to lease holder.

!..u

SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/resiricied zone in case
active water channel is observed in the lease while conducting demarcation?

s  District Mining Officer, Ghazipur informed that as per the Rule of UPMMCR-2021, geo-
coordinates of the lease area are published in e-tender and initial demarcation report of
comer pillar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-working/restricted rone are presented The DGM-Lucknow afier
satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.
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4, SEAC asked about the further mineral development in District Ghazipor?

s District Mining Officer, Ghazipur informed that ot present there is 02 new mining lease
areas has been propoesed in the district which has mineral potential. The SEAC informed
that Sub-Divisional Committee has to follow the entire procedure every time, in case any
new lease is identified, as per SOP issued by SEIAA/SEAC.

5., SEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

=  District Mining Officer, Ghazipur agreed to the point and ensured the SEAC that the
sugzestion will be incorporated by District Administration.

6. SEAC raised concern about sufety of bridges and other structures by maintaining the
standard distance from all the leases of the districl.

»  Distriet Mining Officer, Ghazipur informed that as per Uttnr Prodesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (S5MG 2016) all leases are individually analyzed for Environmental
Sensitivity.

The joint committee after detailed deliberation recommended to approve the District
Survey Report (DSR) of District-Ghazipur along with following conditions:

1. The District Survey Report (DSR) shall be updated once in five yemrs as mentioned in
MoEF&CC, Gaovt. of India Notification No. 5.0. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA.

2, It was informed that there are 04 mining lease areas are proposed in the final DSR.

3. If any new lease is identified, Sub-Divisional Commitiee will follow the entire procedure
every ume on the basis of existing DSR.

4. After npproval of DSR from SEIAA, the District Administration shall upload the DSR m
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5, The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-13272016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent suthority,

6, DMF fund should also be ufilized for the environmental protection. development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take comective
measures as per the directions of District Administration in case of adverse observations and,
a vearly report on this shall be sent to SEIAA as compliance.

enda (9): Evaluation/Appraisal of District Survev Report (DSR) of Districi-Pra

Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.5.R. for Sand Mining or B.B.M.,
s well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared. in accordance with various guidelines such as MoEF&CC, Gol. Notification No. S.0.
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141{E) dated 15-Jan-2016, S.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Manasement
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Prayagra) submitted the draft DSR vide its letter no. 1688/ Khanij/
20:24-25, dated 22/08/2024 for evaluation /appraisal/approval before SEIAA/SEAC. The draft DSR
was forwarded to the Director — Geology & Mining by Secretariat for comments and suggestions. The
Director, Geology & Mining have provided their comments and suggestions vide letter no. 1401/DSR,
dated 12/09/2024 and mentioned as follows:

" AN URY WRE EW R wediied ali @ fRueg 'R ow afde
WA G WANE, WarTe G0 9RE giee Sl0THoso @1 Wt far
T W WA Sustainable Sand Mining Management Guideline-2016, wafawer
o1 U4 wemg oRaad #aAed @ sfee fEie 15-01-2018 U6 e
25—07-2018 Enforcement and Monitoring Guidelines for Sand Mining-2020 T4
SEIAA/SEAC BTRT S1¥] SOP & &7 9= 741"

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 24/00/2024.
During the meeting a presentation was given by Shri Ajay Kumar Yadav, Mining Officer, Prayagraj
along with other senior officers of DGM.

The Secretariat informed the committee that earlier the District Survey Report (DSR) of
District-Prayagraj was put up in joint meeting of SEAC-1&2 dated 24/09/2024 and observed as
follows:

“...During the appraisal of DSR the Secretariat informed the joint cammittee that a compliant

leiter dated 200092024 of Shri Sanjay Tiwari, Environmemt Activist, Village-Diha,
Karchhana, Prayagraf has been received in Secretariat against the District Survey Report of
Prayagraf. The committee has gone through the compliant latter and opined that the above
compliant letter should be shared with Mining Department to submit factual report on the
poings raised in compliant leiter dated 20/09%/2024 along with supporting documents. The
matter will be discussed after receipt of above information. ™

In view of above decision, District Magistrate, Prayagraj vide its arder dated 29/09/2024 form
4 joint committee of Additional District Magistrate (Admin), Prayagraj and Senior Mining Officer,
Prayagraj to provide a factual report on the issued raised in complinnt letter dated 20/09/2024 of Shri
Sanjay Tiwari. District Magistrate, Prayagraj vide its letter mo. 1907/ Khanij2024-25, dated
(8/10:2024 provided the factual report to SEAC and mentioned as follows:

"YYW @ W i, @ #OR ade e adaw foid s 9 wew § f won e
e wwdwd frah Tm-de, s momn g s Wed o e 20002024 % T A
Minutes of the Joint Meeting of SEAC-1 and SEAC-2 U.P. held on 24/09/2024 # &3 it Brofn &
A A e weee & Sy e 20002024 & AU A SIS St e e -

—q Fa—
1 wﬁﬂ%ﬁwm SN (g @ WA A we mon € b @ Ala—2017 |

206 9 2020 # Ry Wy |7 g m VS RUFRTA H WY e # @
miter ¥ wEn iew os ol | & w faen el Red-2017 § dar o
e ford wr fore afyer R Friww, e of wfed Plewee @om afta we

i

(Eraem) T § W FETE F A - 1498 /TA—iUfeesieT s2020(l) REiw ez
w1 Prafor fm o Fomneel | 2020 @ 95 wo—18e2 /OH-10 e /2020(ll) feaiw 18.01.2021
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Joint meeting of SEAC-1 & SEAC-2 was convened on 10/10/2024 for evaluation/appraizal of
DSR of District- Prayagraj. Based on the documents submitted, a presentation on DSR Prayagraj for
minor mineral River Bed Sand/Morrum-2024 was made by Shri Ajay Kumar Yadav, Mining Officer,
Prayagraj along with Senior Officials of D.G.M-UP,

Para wise response and compliance as per the "Standard Operating Procedure™ formulated by
the Joint commitiee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

1. The initial District Survey Report of District-Prayagraj was prepared in Year— 2017 in line
with the MoEF Notification dated 135-Jan-2016, which was subsequently amended from time
to time and finally there were total 35 mining lease areas.

2. Thereafter, the updated DSR of District-Prayagraj was prepared by Sub-Divisional
Committee of District- Prayapraj in Year-2024 and total 23 (23 existing govt. land) mining
lease arens have been proposed in updated DSR.

3. Lease wise area, gata/ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-1
to Annexure-7 of proposad DSRE.

4. Individunl leases are analysed for environmentsl sensitivity, transporiation routes through
cadastral map and Google map.

5. As per the information provided by District Magistrate, Prayagraj vide its letter no,
1688/Khanij/ 2024-25, dated 22082024, the DSR. was uploaded in public domain for the
perind of 30 days and compliant letter dated 29/07/2024 of Shri Kadamraj, M/s Vedansh
Enterprises has been received during this period regarding khand no. 27 & 28 mentioned in
draft DSR serial number 16 and 17. The above compliant letter put up in Sub-Divisional
Committee (SDC) meeting dated 08/08/2024 and the commitiee take cognizance of compliant
letter nnd disposed accordingly. As per decision taken in SDC meeting dated 08/082024, a
letter regarding disposal of compliant also sent to complainant through registered post.

6. The Final Draft DSR of District-Prayagraj has beéen also examined by the Director,
Directoraie of Geology & Mining, U.P.

7. Lease wise NOC from Forest and Irrigation Department for all the 23 areas of Final Draft

DSR lias been obtained.
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C Deliberation:

SEAC asked about the status of utilization of DMF Funds?

*  District Mining Officer, Prayagraj informed that funds amounting to Rs 37,49,04,336.5/-
approx. have been allotted and phase wise utilized since 2017 from DMF funds which
were used as per the objectives of DMF Rules.

SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period,

*  District Mining Officer, Prayagraj informed that as a matter of practice the lease holders
are directed to get demarcation of lease after each monsoon period and erect pillars (in
case damaged in monsoon) under the supervision of Mining and Revenue officials. A
demurcation report in this aspect is prepared and issued to lease holder.

- SEAC suggested that demarcation report of the lease only includes cormer pillar

eoordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demareation?

¢ District Mining Officer, Prayagraj informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation report
of comer pillar coordinates is issued to project proponent along with Lol and Lease Map,
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-working/restricted zone are presented. The DGM-Lucknow after
satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.

SEAC asked about the further mineral development in District Prayagraj?

*  District Mining Officer, Prayagraj informed that at present there is no new mining lease
areas has been proposed in the district which has mineral potential. The SEAC informed
that Sub-Divisional Committee has to follow the entire procedure every time, in case any
new lease is identified, as per SOP issued by SETAA/SEAC.

SEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

=  District Mining Officer, Prayagraj agreed to the point and ensured the SEAC that the
suggestion will be incorporated by District Administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the distriet.

=  District Mining Officer, Prayagraj informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Manngement
Guidelines 2016 (SSMG 2016) all leases are individually snalyzed for Environmental
Sensitivity.

The joint committee has gone through the factual report provided by the District

Magistrate, Prayagraj and after detailed discussion the SEAC of the opinion that the points
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raised in compliant letter are baseless and did not find any merit. Accordingly, the compliant is
disposed off.
In view of above, the joint committee after detalled deliberation recommended to

approved the District Survey Report (DSR) of Distriet-Prayagraj along with following
conditions:

1. The District Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt. of India Notification No. 5.0, 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA.

2. It was informed that there are 23 mining leasp areas are proposed in the final DSE.

3. If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.

4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5, The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U P, or any modification in it by competent nuthority.

6 DMF fand should also be utilized for the environmental protection, development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operntive mine leases and ke comective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIAA as compliance.

The mecting ended with & vote of thanks of Chairman,

(Dr. Ratan Kar) (Om %ﬂv a) (Dr. Brij anstlli]

Member, SEAC-1 Member, SEAC-1 Member, SEAC-1
{Tanzar Ullah Khan) (Dr. Shiv Om Singh) {Ashish Tiwari)
Member, SEAC-2 Memhber, SEAC-2 Member-Secretary, SEAC-1&2
(Rajive h{}ﬁr}/ {Dr. Harikesh Bahadur Singh)
Chalirman, SEAC-1 Chairman, SEAC-2

Nodal, SEAC-1 & Nodal, SEAC-2

Mol preparad by Secretaniat in consuliation with
Chalrman & Members on the beds of deéainjon
taken by joint commimes Suring the meating
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Annexure no.-05
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The District Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt. of India Notification No. 5.0. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA,

2. It was informed that there are 119 mining lease areas are proposed in the final DSR.

3. If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing D5R.

4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and
pillar wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of
Geology and Mining, Government of U.P. or any modification in it by competent
authority.

6. DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take carrective
measures as per the directions of District Administration in case of adverse observations
and, a yearly report on this shall be sent to SEIAA as compliance.

8. Replenishment study on the basis of which the mineral availability is assessed should be
uploaded on websites of District and Mining Department Uttar Pradesh and submitted to
SEIAA along with methodology adopted for study and details like geo-coordinates etc. of
study points.

9. The District shall prepare a schedule for conducting replenishment study annually, This
study should be done by a reputed Central or State Gowt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted to
SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow all
norms and procedure to ensure no illegal mining takes place.

10. Mining Department shall be responsible for demarcating the leases where-ever needed
after the monsoon.
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11. Details of social and environmental preservation work done like name of the villages,
health care facility, School ete. under DMF should be uploaded on district website and
submitted to SEIAA,

12. Geo-coordinates of each lease should be mentioned in the DSR and submitted to SEIAA
online.

13. Clusters should be clearly marked on district map and submitted to SEIAA within a
manths.
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Minutes of the Joint Meeting of SEAC -1 and SEAC-2, U.P. held on 18/07/2024

The Joint Meeting of State Expert Appraisal Committee (SEAC — 1 & 2) was held in
Directorate of Environment, U.P. on 18/07/24, following members were in the meeting:

1. Shri Rajive Kumar, Chairman, SEAC-1

2. Dr. Harikesh Bahadur Singh, Chairman, SEAC-2

3. Shri Ashish Tiwari, Member-Secretary, SEAC - 1 &2
4. Dr. Ajai Mishra, Member, SEAC-1

5. Shri Om Prakash Srivastava, Member, SEAC-1

6. Shri Umesh Chand Sharma, Member, SEAC-1

7. Dr. Ratan Kar, Member, SEAC-1

8. Dr. Brij Bihari Awasthi, Member, SEAC-1

9. Dr. Amrit Lal Haldar, Member, SEAC-2

10. Shri Tanzar Ullah Khan, Member, SEAC-2

11. Prof. Jaswant Singh, Member, SEAC-2

12. Dr. Shiv Om Singh, Member, SEAC-2

13. Shri Naveen Das, Add. Director, DGM, Lucknow
14. Shri. S.N.Patel, Geologist, DGM, Lucknow

15. Shri Arjun Kumar, Mining Officer, Banda

The Nodal Officers welcomed the Chairman’s, Members and Officers of Mining Department
in the meeting which was conducted via dual-mode (virtually/physically).

In the Joint committee meeting of SEAC-1 and SEAC-2 following agenda were discussed and
resolved:-

Agenda: - Evaluation/Appraisal of District Survey Report (DSR) of District-Banda.

Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.O.
141(E) dated 15-Jan-2016, S.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon’ble
Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Banda submitted the draft DSR vide its letter no.
262/parya/DSR/2023, dated 03/07/2024 for evaluation /appraisal/approval before SEIAA/SEAC. The
draft DSR was forwarded to the Director — Geology & Mining by Secretariat for comments and
suggestions. The Director, Geology & Mining have provided their comments and suggestions vide
letter no. 866/DSR, dated 15/07/2024 and mentioned as follows:

&R U §TBC SI0UH0IR0 &I qierT faar war| weror # wwarg Sustainable Sand Mining
Management Guideline-2016, yaferer 99 vd wiorarg aRads #ared @ iftRg@er e
15—01—2016 T§ {9l 25—4—2018 Enforcement and Monitoring Guidelines for Sand
Mining -2020 v& SEIAA/SEAC gRT SRt SOP & &%y uram w7ar....”
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Minutes of the Joint Meeting of SEAC -1 and SEAC-2, U.P. held on 18/07/2024

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 18/07/2024.

During the meeting a presentation was given by Shri Arjun Kumar, Mining Officer along with other
senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 18/07/24

Joint meeting of SEAC-1 & SEAC-2 was convened on 18/07/24 for evaluation/appraisal of

DSR of District-Banda. Based on the documents submitted, a presentation on DSR Banda for minor
mineral River Bed Material - RBM (Sand/Bajri/Boulder) / Sand Mining-2024 was made by Shri
Arjun Kumar, District Mining Officer- Banda along with Senior Officials of D.G.M.—UP.

Para wise response and compliance as per the “Standard Operating Procedure” formulated by

the Joint committee of SEAC/SEIAA was presented before the SEAC-1 & 2. On the basis of
documents and presentation the following facts have emerged:-

1:

The initial District Survey Report of District-Banda was prepared in Year— 2017 in line with
the MoEF Notification dated 15-Jan-2016. Further it has been updated time to time and
finally it comprised 136 leases.

Thereafter the updated DSR of District-Banda was prepared by Sub-Divisional Committee of
District-Banda in Year-2024 and total 110 (109 leases+01Patta land) areas have been
proposed.

It was informed that out of 110 (109 leases+01Patta land) areas in the updated DSR, 08 lease
are withheld because document verification is in process and other 02 leases (Gata No.
2,3,4,5/2,5/3,5/4,5/5,5/6,6-27, 28/1,28/2,28/3,29/1,30/2, 31, 32, 33/2, 34, 35, 37, 38, 40/1, 41-
47, 49, 50, 100/7kha, Village-Raghavpur, Tehsil-Bebaru, Banda and Gata No. 224/47,
Village-Nari Khadar, Tehsil-Pailani, Banda) are held in abeyance and will be approved after
resolution of the complaints.

Lease wise area, gata/kkhand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-
1 to Annexure-7 of proposed DSR.

Individual leases are analysed for environmental sensitivity, transportation routes through
topo-sheet, cadastral map and Google map.

The Final Draft DSR of District-Banda has been also examined by the Director, Directorate of
Geology & Mining, U.P.

Lease wise NOC from Forest and Irrigation Department for 110 areas of Final Draft DSR has
been obtained.

SEAC Deliberation:

1.

SEAC asked about the current scenario/status of the leases as Final Draft DSR?

e District Mining Officer, Banda informed that the DSR of district Banda was prepared
in year-2017 and updated time to time. Lease wise replenishment studies were
conducted in year — 2022 & 2023 which depicts that the rate of replenishment is good
in the area. The maximum leases are fresh for which Lol has been issued to project
proponents who are in the process of securing E.C.
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Minutes of the Joint Meeting of SEAC -1 and SEAC-2, U.P. held on 18/07/2024

2. SEAC asked about the status of utilization of DMF Funds?

e District Mining Officer Banda informed that funds amounting to Rs. 13.75 Crores
approx. have been allotted and phase wise utilized since 2017 from DMF funds which
were used as per the objectives of DMF Rules.

3. SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period.

e District Mining Officer Banda informed that as a matter of practice the lease holders
are directed to get demarcation of lease after each monsoon period and erect pillars
(in case damaged in monsoon) under the supervision of Mining and Revenue
officials. A demarcation report in this aspect is prepared and issued to lease holder.

4. SEAC suggested that composite digital mapping of all the leases should be done and
displayed in the district website.

» District Mining Officer, Banda informed that mapping of lease has been done on
Survey of India toposheets, Google satellite images and cadastral revenue maps. It
was informed that the concept of uploading composite digital mapping of all the
leases is being implemented and cluster and contiguous clusters are included in DSR.

5. SEAC asked on the method adopted for verification of mineral deposits which are
recommended in DSR?

e District Mining Officer, Banda informed that pre and post monsoon replenishment
studies were conducted by Sub-Divisional committee as well as by the authorized
person prior preparing DSR. The studies included physical survey, DGPS survey and
Drone based survey in pre and post monsoon periods. Accordingly lease wise
recommendation reports were made as compliances.

6. SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?

e District Mining Officer, Banda informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation
report of corner pillar coordinates is issued to project proponent along with Lol and
Lease Map. The RQP/Consultant prepares the surface and geological maps in mine
plan in which the features of non-working/restricted zone is presented. The DGM-
Lucknow after satisfaction approves such mine plans and such zones are shown in
EIA and salient features of E.C. under workable / non-workable area category.

7. SEAC asked about the further mineral development in district Banda?

e District Mining Officer Banda informed that 10 new areas have been identified in the
district which has mineral potential. The SEAC informed that Sub-Divisional

Committee has to follow the entire procedure every time, in case any new lease is
identified, as per SOP issued by SEIAA/SEAC.
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Minutes of the Joint Meeting of SEAC -1 and SEAC-2, U.P. held on 18/07/2024

The joint committee after detailed deliberation recommended to approve the District
Survey Report (DSR) of District-Banda along with following conditions:

1. The period of validity of DSR Banda shall be for the period of 05 years from the date of its
approval.

2. Out of 110 (109 leases + OlPatta land) areas in the DSR, 08 lease are withheld because
document verification is in process and other 02 leases are held in abeyance and will be
approved after resolution of complaints. So 100 lease areas will be approved in present DSR.

3. If any new lease is identified, its validity will be co-terminus with the validity period of
current DSR and Sub-Divisional Committee will follow the entire procedure every time on
the basis of existing DSR.

4, After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. §66/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

6. DMF fund should also be utilized for the development and maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIAA as compliance.

The meeting ended with a vote of thanks of Chairman.

AT~
Ashish Tiwari) (Dr. Ajai Mishra) (Dr. Brij Bihari Awasthi)

Member Secretary, SEAC-1 & 2 Member, SEAC-1 Member, SEAC-1
(Dr. Ratan Kar) (Umesh Chandra Sharma) (Om Prakash Srivastava)
Member, SEAC-1 Member, SEAC-1 Member, SEAC-1
(Dr. Amrit Lal Haldar) (Tanzar Ullah Khan) Prof. Jaswant Singh)
Member, SEAC-2 Member, SEAC-2 Member, SEAC-2

?1// 3
(Dr. Shiv Om Singh) (Rajive Kumar) (Dr. Harikc}%h)

Member, SEAC-2 Chairman, SEAC-1 Chairman, SEAC-2

Nodal, SEAC-1 & Nodal, SEAC-2
MoM prepared by Secretariat in consultation with
Chairman & Members on the basis of decisions
taken by joint committee during the meeting.
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The period of validity of DSR Banda shall be for the period of 05 years from the date of its
approval.

Out of 110 (109 leases + O1Patta land) areas in the DSR, 08 lease are withheld because
document verification is in process and other 02 leases are held in abeyance and will be
approved after resolution of complaints. So 100 lease areas will be approved in present
D5R.

If any new lease is identified, its validity will be co-terminus with the validity period of
current D5SR and Sub-Divisional Committee will follow the entire procedure every time on
the basis of existing DSR.

After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and
pillar wise coordinates of existing and proposed areas.

The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of
Geology and Mining, Government of U.P. or any modification in it by competent
authority.

DMF fund should also be utilized for the development and maintenance of haulage road.
The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations
and, a yearly report on this shall be sent to SEIAA as compliance.

Replenishment study on the basis of which the mineral availability is assessed should be
uploaded on websites of District and Mining Department and submitted to SEIAA along
with methodology adopted for study and details like geo-coordinates etc. of study points.
The District shall prepare a schedule for conducting replenishment study annually. This
study should be done by a reputed Central or State Gowt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted to
SEIAA on its website, Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow all
norms and procedure to ensure no illegal mining takes place.
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10. Mining Department shall be responsible for demarcating the leases where-ever needed
after the monsoon,

11. SEIAA noted that in draft DSR unit of quantity used is not uniform, for example, under list
of potential mining leases (existing and propased) and Final List of Potential Mining
Leases (existing & proposed) ,hence a clarification must be submitted and units of
mineral availability should be same as that mentioned in LOI as well as in mining plans.

12. Validity of this DSR is 5 years from the date of approval and if during the currency of this
D5SR new areas are added information should be submitted to SEIAA,
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- State Level Environment Impaci3@¢2ssment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand-1, Gomti Nagar, Lucknow-226 010
Phone : 91-522-2300 541, Fax: 91-522-2300 543
E-mail : doeuplko@yahoo.com
Website : www.seiaaup.com

Minutes of the 828" Meeting of the State Level Environment Impact Assessment
Authority, UP (SEIAA) held on 01-08-2024

The meeting of B28™ State Level Environment Impact Assessment Authority, UP

(SEIAA) was held on-line on 01.08.2024 the Directorate of Environment. The following were
present in the meeting:-

1. Smt. Mamta Sanjeev Dubey Chairman, SEIAA, U.P
2. Shri Paras Nath Member, SEIAA, U.P
3. Shri Sanjeev Kumar Singh Member Secretary, SEIAA, U.P

Agenda-A
1. District Survey Report of Banda.

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(DSR) of District- Banda along with following conditions:-

1. Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department and submitted to SEIAA
along with methodology adopted for study and details like geo-coordinates etc. of
study points.

2. The District shall prepare a schedule for conducting replenishment study annually,
This study should be done by a reputed Central or State Govt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow
all norms and procedure to ensure no illegal mining takes place.

3. Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.

4. SEIAA noted that in draft DSR unit of quantity used is not uniform, for example, under
list of potential mining leases (existing and proposed) and Final List of Potential Mining
Leases (existing & proposed) ,hence a clarification must be submitted and units of
mineral availability should be same as that mentioned in LOI as well as in mining plans.

5. Validity of this DSR is 5 years from the date of approval and if during the currency of
this DSR new areas are added information should be submitted to SEIAA.

2. District Survey Report of Basti,
SEIAA agreed with the recommendation of SEAC to approve the District Survey Report
(DSR) of District- Basti along with following conditions:-
1. Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department and submitted to SEIAA

along with methodology adopted for study and details like geo-coordinates etc, of
study points.
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2, The District shall prepare a schedule for conducting replenishment study annually,’
This study should be done by a reputed Central or State Govt. institute and should be *
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow
all norms and procedure to ensure no illegal mining takes place.

3. Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.

4, Validity of this DSR is 5 years from the date of approval and if during the currency of
this DSR new areas are added information should be submitted to SEIAA.

District Survey Report of Shamli.

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(DSR) of District- Shamli along with following conditions:-

1. Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department and submitted to SEIAA
along with methodology adopted for study and details like geo-coordinates etc. of
study points.

2. The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website., Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow
all norms and procedure to ensure no illegal mining takes place.

3. Mining Department shall be responsible for demarcating the leases where-ever

needed after the monsoon.

4. Validity of this DSR is 5 years from the date of approval and if during the currency of

this DSR new areas are added information should be submitted to SEIAA.

Show cause notice of Sand/Morrum Mining Project at Dhasan River, Gata No.- 1419 Kh,

- Village: H nsi, State: Uttar

Pradesh., 5860/5578S1A/UP/CMIN/307619/2023.

SEIAA noted that a show cause notice was issued to the project proponent vide letter

no. 221/Parya/SEIAA/5860-5578/2019 dated 27.06.2024 and no reply has been received

in this regard. SEIAA also noted that as per NGT order dated 22.05.2024 in OA no. 440 of
2023 a committee has been constituted by NGT:-

... 14 In order to ascertain the extent of illegal mining in violation of the EC conditions

by Respondent No. 11, we form a Joint Committee comprising of the representative of

Member Secretary, CPCB, not below the rank of Senfor Scientist, and RO, MoEF&CC,
Lucknow who will act as a coordinating agency. The Committee will visit the site within a

period of two weeks and will collect full information in respect of the extent of mining
which has been done by Respondent No. 11 and the compliance/ non-compliance of

‘generol’ and ‘specific’ condftions of EC by Respondent No. 11 which have been noted

above and will submit the report before the Tribunal within four weeks.

Hence SEIAA opined that action regarding show cause notice shall be taken after the
committee submits its report.
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The Joint Meeting of State Expent Appruisal Commintee (SEAC - | & 2) was held in
Directorute of Environment, U.P. on 180724, following members were in the meeting:

I. Shri Rajlve Kamar, Chalrman, SEAC-|

2. Dw. Harikesh Bahadur Singh, Chalnman, SEAC-2

3. Shri Ashish Tiwarl, Member-Secretary, SEAC - 1 & 2
4. Dv. Ajui Mishra, Member, SEAC-1

5. Shri Oun Prakash Srivastava, Member, SEAC-1

6,  Shri Umesh Chand Sharma, Member, SEAC-1

7. Dr. Bntan Kar, Member, SEAC-1

£ Dr. Brij Bihad Awasthi, Member, SEAC- |

9. Dr. Amrit Lal Haldnr, Member, SEAC-2

10, Shri T Uish Khan, Member, SEAC-2

11, Prof, Jaswant Singh, Member, SEAC-2

12. Dr. Shiv Om Singh, Member, SEAC-2

13. Shri Navees D, Add. Director, DGM, Locknow
14, Shri SNPatel, T— Geolegist, DGM. Lucknow

15, Shrl Arjun Kumue, Mining Officer, Banda

The Nodal Officers welcomed the Chairman's, Members and Officers of Mining Depnrtment
in the meeting which was conducted vin doal-mode (virtually/phyeically).

In the Joint committee meeting of SEAC-| and SEAC-2 following sgenda were discussed and
ek lved:-

In the joint mesting of SEIAA, SEAC-1 & SEAC-2 the detalled Standard Operating
Procedure wis formuslated for the preperation and modifieation of D.5.R. for Sand Mining or RB.M.,
a5 well 85 in-situ rocks, which was sent to Director, Geology nnd Mining by SEIAA. This SoP was
prepared In sccordance with various guidelines such as MoEF&CC, Gol, Notification No. $.0.
L41(E) dated 15-Jan-2016, 5.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Munagement
Guidelines 2016, Enforcement & Muonitoring Guidelines for Sund Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal — 1881-3862 of 2020 in the matter of State of Rihar
and Others Vi. Pawan Kumar, slong with MoEF&CC, Gol lemer dated 047272023,

The District Magisrate, Banda submitted the drat DSR wide ks lemer oo
262/parynDSR/2023, dated 0307/2024 for evaluation /appmisalspproval before SEIAASEAC, The
draft DSR was forwoarded to the Director ~ Geology & Mining by Secretariat for comments and
suggestions. The Director, Geology & Mining have provided their comments and suggestions vide
letter no. B66DSR, daved 15072024 and mentioned a8 follows:

"... TR WOW WwE g niea awer i ol P v o i o e o o
B g e Sovneere w1 ofe fEe oy ofee @ s Sustainable Sand Mining
Management Guideline-2016, suiyem =5 (d weany s Fwmn o afwges
15-01-2016 ¥ R=F 25-4-m18 Enforcement and Monitoring Guidelines for Sand
Mining -2020ta SEIAA/SEAC grr ot SOP & 5wy awm wan..,,”
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The Secretariat put up this DSR in joint mesting of SEAC-| & SEAC-2 on dated 180772024,

During the mesting a presentution was given by Shri Arjun Kumir, Mining Officer along with other
senior officers of DOM,

LA A LS L Joint Meeting of SEA ¢ 3 i BARE S S

Joint meeting of SEAC-1 & SEAC-2 was convened on | 807724 for evaluation/appraisal of
DSR of District-Bendn, Based on the documents submitied, o presentmtion on DSR Banda for minor
minerdl River Bed Material - RBM (Sand/Bsjri‘Boulder) / Sand Mining-2024 was made by Shri
Arjun Kumar. District Mining OfTicer- Banda along with Senlor Officisls of D.G.M-UP.

Fara wise response and compliance as per the “Stmndurd Cpersting Procedure” formulated by
the Jaint commimes of SEAC/SEIAA wis presénted before the SEAC-1 & 2. On the basis of
documenis and presemation the following facts have emerped:-

I, The initial District Survey Report of District-Banda was prepared in Year- 2017 in line with
the MoEF Notification dated 15-Jan-2016, Further it has been updsied time to time and
finally it comprised 136 leases,

2. Therealter the updeizd DSR of Districi-Banda was prepared by Sub-Divisional Commites of
Dismrict-Banda In Year-2024 and twial 110 (109 lenses+01Paia land) arens have been
proposid.

3. Ivowes miormed that out of 110 (109 leases+01 Patis land) aress in the updated SR, 08 lease
are withheld because document verification &5 in process and other 02 leases (Gata Mo,
23452 83,504,515 576,5-27, 2871, 202 203,28/ 3072, 31, 32, 3372, 34, 35,37, 38, 401, 4)-
47, 49, 50, 100/Tkha, Village-Raghsvpur, Tehsil-Bebsru, Bandn and Gatn No 224047,
Villnge-Nari Khpdor, Tehsil-Poilani, Banda) are held in sbeyance snd will be approved ofter
resolution ol the complaints,

4, lease wise aren, gara'khand no,, proposed minable quantity, geo-coordinates, ranspormation
route aro proposed and cluster enalysis and comigoous claster analysis is dooe in Annexure-
| to Annexure-7 of proposed DSR.

2, Individusl lenses are wonlysed for environmentsl sensitivity, mansporfation routes: through
topo-shee!, cadistral map and Google map.

6. The Final Drafi DSR of District-Banda has been also examined by the Divector, Directorate of
Genlogy & Mining, UL

7, Lense wise NOC Fom Forest und brrigntion Deportment for 110 areas of Final Drafl DSR s
been obtained.

SEAC Deliberstion:
I. SEAC asked about the current scenario/status of the leases as Final Draft DSR?

= District Mining Officer, Bandn informed that the DSR of district Banda was prepared
In vear-2017 and updated time to time, Lease wise replenishiment studies were
capducted In year — 2022 & 2023 which depicts thut the rale of replenishment 15 gond
In the area. The maximum leases are fresh for which Lol has been fssued 1o project
propanents who are in the process of securing E.C.
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SEAC asked sbout the status of atilizntion of DMF Funds?

*  District Mining Officer Banda informed that funds amounting to Rs 13,73 Crores

approx. have been ailotied and phase wise uillized since 2017 from DMF funds which
were used as per the ohjectives of DMF Rules.

SEAC while evaluating presentation suggested thit lease should be demarcated afier
each momsoon period,

= District Mining Officer Danda infornsed that as a master of practice the lease holders
are directed to get demarcation of lease sfler cach monsoon perlod and erect pillars
(in cese damaged in monsoon) under the supervision of Mining and Revenue
officlale A demarcation report in this aspect is prepared and Tssued w lense holder

. SEACT suggested that composite digital mapping of all the leases shoukl be done and

displayed in the district website.

#  DHstrier Mining Officer, Bando informed thar mapping of lease has been done on
Survey of Indin toposheets, Google satollite images and cadastral revenue maps. It
was informed that the concept of oploading composite digital mapping of all the
leases is being implemented and cluster ind contiguous clusters wre included in DSR.

SEAC asked on the method adopted for verification of mineral deposits which are
recommended in DSR?Y

*  District Mining Officer, Banda informed thet pre and post monseon replenishment
studies were conducted by Sub-Divisional commitiee as well as by the authorized
person prior preparing DSR. The studies included physical survey, DGPS survey and
Drone based survey in pre and post monsoon periods. Accordingly lease wise
recommendation reporis ware made as compliances

SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
netive water channel is observed in the lease while conducting demarcation?

* District Mining Officer, Bandn informed thay o8 per the Rule of UPMMCR-2021.
peo-coordinates of the lemse arca are published in c-iender and initlnl demprcation
report of comer pillar coordinates s issued to project proponent along with Lol and
Leass Map, The RQP/Consultant prepates the surface and geologlcal maps o mine
plan in which the festures of nen-working'restricted zon2 s presented. The DGM-
Lucknow afier satisfaction approves such mine plans and such zones are shown in
EIA and salient features of E.C. under workable 7 non-workable sres eategory.

SEAC asked shout the further miveral development in district Banda?

*  Disrict Mining Officer Bandn infrmed that 10 new zreas have been identified In the
district which has mineral potential. The SEAC informed that Sub-Divisional
Commitiee has to follow the entire procedure every time, in case miy new lease s
identificd, as per SOP issued by SEIAA/SEAC.
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The jolnt cammitice afer detuiled deliberation recommended o approve the District

Survey Heport (DSR) of District-Banda uwlong with Following conditlons:

L

The period ef validity of DSR Banda shal) be for the perled of 05 vears from the date of fls
approval
Ot of 110 (109 lenses = O] Patts land) areas in the DSE, 08 lepse are withheld beeasee

documeant verification is in process and other 02 lesses are held in abeyance and will be
approved after resolution of compliings, Sp 100 lease sress will be approved in present DSR.

17 mny new lease B {dentified, fts validity will be co-termimus with the validily period of
current SR and Sub-Divistonal Commitiee will follow the entire procedure every lime an
the basis of existing DSE.

Afer approval of DSRE from SEIAA, the Distirier Adminisirasion shell uplosd the DSR in
publie domain along with Lease Wise Digital Maps showing the status of deposits and pilla
wise coordinames of existing and propased areas.

The Bistrlet Administration shall wiilize the Distic Minersl Foundation Funds as per
nolification o, B6EMG-201T-1322016 deied 15052017 [wued by Depariment of Ceology
and Mining, Govermment of UP. or any modification in it by competent authority,

DM fund showld also be uiilized for the development and meintenance of haulage road,

The lease shall periodically conduct audhs of opematlve mine leases aul lake cormective
measures is per the direciions of Disirict Administratdon in casz of adverse observations and,
i yearly report on this shall be sl 10 SEIAA 65 complinnce.

The meetimg ended with o vore ol thanks of Chalrmun,

-,IH..-""-.--""‘

Ashish Tiwari)

Member Secretary, SEAC-1 & 2

Dy, Ralnn Kar)
Member, SEAC-1

(Dr, Amrit Lal Haldar)
Member, SEAC-2

(Dr. Shiv Om Singh)
Member, SEAC-2

Nodal, SEAC-1 & Nodal, SEAC-2
Beimvtpeiat it criumBmien. with
Cheamvan £ Worobari i the basis of dedioond

Mol prepaned by
ek Iy | i e in derrig Hhe EiLng,

(Dr. Ajal Mishra)
Member, SEAC-1

(Umesh Chandra Sharma)
Member, SEAC-1

{Tamzar Ullah Khan)
Member, SEAC-1

7

{Rajive Kumar)
Chalrman, SEAC-1
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(Dr. Brij Bibari Awasthi)
Member, SEAC-1

(Op Prakogh Srivastava)
M.ﬂlll:f| SEH.E—I

Prof. Jaswant Singh)
Member, SEAC-2

¥

(Dr, Hurikesh BaRadlr Sitgh)
Chairman, SEAC-2
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Annexure no.-08

The Joint Meeting of State Expert Appraisal Committee (SEAC = | & 2) was held in
Directorate of Environment, ULP. on 10/09/2024, following members were in the meeting:

Shri Rajive Kumar,
Dr. Harikesh Bahadur Singh,
Shri Ashish Tiwari,
Dr. Ajai Mishra,
Shri Om Prakash Srivastava,
[r. Ratan Kar,
Dir. Brij Bihari Awasthi,
Dr. Ararit Lal Haldar,
Dr. Dineshwar Prasad Singh,
. Bhri Tanzar Ullah Khan,
. Prof., Jaswant Singh,
. Dr. Shiv Om Singh,
. Dr. S.K. Goyal,
. Shri Naveen Kumar Das,
. Shri 5. M. Patel
. Shri Titendra Singh,
. Shri Vikas Singh Parmar,
. 8hri Sushil Kumar Verma,
. Shri Arjun Kumar,
. Dr. Abhay Ranjan,
. Shri Saurabh Gupta,

Pt e, pol O R R B P

Bl = =

o
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Chatrman, SEAC-1

Chairman, SEAC-2
Member-Secretary, SEAC -1 &2
Member, SEAC-1

Member, SEAC-1

Member, SEAC-1

hember, SEAC-]

Member, SEAC-2

Member, SEAC-2

Member, SEAC-2

Member, SEAC-2

Member, SEAC-2

Member, NEERI

Add, Director, DGM, Lucknow
Geologist, DGM, Lucknow
Mining Officer, Mirzapur
Mining Cfficer, Kanpur Dehat
Mines Inspector, Agra

Mining Officer, Banda
Mining Officer, Gonda
Mining Officer, Fatehpur

The Nodal Officers welcomed the Chairman's, Members and Officers of Mining Department
in the meeting which was conducted via dual-maode (virtually/physically).

In the Joint committee meeting of SEAC-1 and SEAC-2 following agenda were discussed and
resolved:-

Agenda (1): - Evaluation/Appraisal of District Survev Report (DSR) of District-Kanpur Dehat

Backeround:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R, for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Dircctor, Geology and Mining by SELAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. 8.0,
141{E) dated 15-Jan-2016, 5.0. 3611 (E) dated 23-July-201&, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Courl Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vs, Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023,

The District Magistrate, Kanpur Dehat submitted the drafi DSR vide its letter no. 210/Kha,
Am/DLSR,, 2024-25, dated 06/06/2024 for evaluation /appraisal/approval before SEIAA/SEAC. The
draft DSK was forwarded to the Director — Geology & Mining by Secretariat for comments and
suggestions. The Director, Geology & Mining have provided their comments and suggestions vide
letter no. 13539/DSR, dated 05/09/2024 and mentioned as follows:

" O WER WA BT Wed waeh uitf un Priwmem wR ww iR afift e weee
WA WEW BN W gWE BT w1 wdeer fem omn whewr f owem
Sustainable Sand Mining Management Guideline-2016, wafawer &= w4 wamy

-

w7
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e EAL - A2, UL iy

uftaed=s waren @ st e 15-01-2018 @6 &A@ 25-07-2018 Enforcement and
Monitoring Guidelines for Sand Mining -2020 vd SEIAA/SEAC grr @t SOP @
STERY T A,

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 10/09/2024.
Dhuring the meeling a presentation was given by Shri Vikas Singh Parmar, Mining Officer along with
other senior officers of DGM,

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 10/09/2024

Joint meeting of SEAC-1 & SEAC-2 was convened on 10AF2024 for evaluation/appraisal of
D5E of District-Kanpur Dehat, Based on the documents submitted, a presentation on DSRE Kanpur
Dehat for minor mineral River Bed Sand/™ormum-2024 was made by Shri Vikas Singh Parmar,
District Mining Officer- Kanpur Dehat along with Senior Officials of D.G M. -UP.

Para wise response and compliance as per the “Standard Operating Procedure” formulated by
the Joint committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the fellowing facts have emerged:-

1. The initial District Survey Beport of District-Kanpur Dehat was prepared in line with the
MoEF Matification dated 13-Jan-2016, which initially had 13 mining lease area, which was
subsequently revised and finally there were total 21 mining lease areas,

2. Thereafier the updated DSE of District- Kanpur Debat was prepared by Sub-Divisional
Committes of District- Kanpur Dehat in Year-2024 and in it 21 pre-existing mining lease
areas are propozsed in the updated DSR,

3. Lease wise area, gata’ khand no., proposed mineable quantity, geo-coordinates, transportation

route are proposed and cluster analysis, contiguous cluster analysis is done in Annexure-1 to
Annexure-7 of proposed DSKE.

4. Individual leases are analysed for environmental sensitivity, transportation routes through
tapo-sheet, cadastral map and Google map,

5. As per the information provided by District Magistrate, Kanpur Dehat the DSR was uploaded
in public domain for more than 30 days and no complaints have been received during this
period

. The Final Drafi DSR of District-Kanpur Dehat has been also examined by the Direcror,
Directorate of Geology & Mining, U.P,

7. Lease wise NOC from Forest and Irrigation Department for 21 areas of Final Draft DSR has
been ablained,

SEAC Deliberation:

1. SEAC asked about the status of utilization of DMF Funds?

s District Mining Officer, Kanpur Dehat informed that funds amounting to Rs 1.24
Crores approx, have been allotted and phase wise utilized since 2018 from DMF
funds which were used as per the objectives of DMF Rules,

2. SEAC while evaluating presentation suggested that lease should be demarcated afier
each monsoon period,

e  Distriet Mining Officer, Kanpur Dehat informed that as a matter of practice the lease
holders are directed to get demarcation of lease after each monscon period and erect
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pillars (in case damaged in monsoon) under the supervision of Mining and Revenue
Officials. A demarcation report in this aspect is prepared and issued to lease holder,

3. SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demareation?

= District Mining Officer, Kanpur Dehat informed that as per the Rule of UPMMCR-
2021, geo-coordinates of the lease area are published in e-tender and initial
demarcation report of comer pillar coordinates is issued to project proponent along
with Lol and Lease Map. The RQP/Consultant prepares the surface and geological
maps in mine plan in which the features of non-working/restricted zone is presented,
The DGM-Lucknow after satisfaction approves such mine plans and such zones are
shown in EIA and salient features of E.C. under workable / non-workable area
category.

4. SEAC suggested that District Mineral Fund should be used for mitigating
environmental eoncerns related to air and water pollution

» District Mining Officer, Kanpur Dehat agreed to the point and ensured the SEAC that the
sugeestion will be incorporated by district administration.

3. SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

® District Mining Officer, Kanpur Dehat informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (SSMG 2016) all leases are individually analyzed for Environmental
sensitvity

The joint committee after detailed deliberation recommended to approve the District
Survey Report (DSR) of District-Kanpur Dehat along with following conditions:

1. The District Survey Report (DSR) shall be updated once in five vears as mentioned in
MoEF&CC, Govt. of India Notification No. 5.0, 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA

I

It was informed that there are 21 pre-existing mining lease areas are proposed in the final

DSR.

3. 1T any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSE.

4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

3. The District Administration shall wtilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P, or any modification in it by competent authority.

6. DMF fund should alse be wiilized for the environmental protection, development and

muintenance of haulage road,
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N Megting of SEAC - SEAC2, U

7. The lease shall periodically conduct audits of operative mine leases and take corvrective
measures as per the directions of District Administration in case of adverse abservations and,
a yearly report on this shall be sent to SELAA as compliance.

rt (DSRK) of District-Mirzapur

Backeground:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated For the preparation and modilication of 1.5, K. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Gealogy and Mining by SEIAA., This SoP was
prepared in accordance with various puidelines such as MoEF&CC, Gol, Notification No. 5.0.
141(E) dated 15-Jan-2016. 8.0, 3611 (E) dated 25-July-2018. Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MeEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Mirzapur submitted the drafi DSRE vide its letter no. 20285 R,
Baluw/2024-25, dated 17/08/2024 for evaluation fappraisaliapproval before SETAA/SEAC, The draft
DSR was forwarded o the Director — Geology & Mining by Secretariat for comments and
suggestions, The Director, Geology & Mining have provided their comments and suggestions vide
letter no. 1295/ D5R, dated 30/08/2024 and mentioned as follows:

“... EER WOV WHA ERT T a-nen AR g@ Fewen wwow e 9l g e
ATANE ERT 9E §MHC S0TH0NN0 w1 e ffm T giam # ueee Sustainable
Sand Mining Management Guideline-2016, wafewe a7 ud srorary sftwds damea 9t
afrgE 9% 15—01—2016 vE RAE 25072018 Enforcement and Monitoring
Guidelines for Sand Mining -2020 vd SEIAA/SEAC g1 &Ml SOP &% &ig&d O
S

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 10/05/2024,
During the meeting a presentation was given by Shri Jitendra Singh, Mining Officer, Mirzapur along
with other senior officers of DGM.

Evaluation!

raisal in Joint Meeting of SEAC-1 & SEAC-2 an 10/09/2024

Joint meeting of SEAC-1 & SEAC-2 wis convenad on 10/09/2024 for evaluation/appraisal of
DER of District-Mirzapur. Based on the documents submitted, a presentation on DSRE Mirzapur for
minor mineral River Bed Sand/Morrum-2024 was made by Shei Jitendma Singh, District Mining
OfMcer, Mirzapur along with Senior Officials of D.G.M, —UP,

Para wise response and compliance as per the “Standard Operating Procedure” formulated by
the Joint commitee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and preseniation the following facts have emerzed:-

[, The initial District Survey Report of District-Mirzapur was prepared in line with the MoEF
Notification dated 15-Jan-2016 and it comprised 33 mining lease areas,

2. Thereafier the updated DER of District- Mirzapur was prepared by Sub-Divisional Committee
of District-Thansi in Year-2024 and in it [0 pre-existing mining lease areas are proposed in
the updated DSR.

3. Lease wise arca, gata’ khand no., proposed mineable quantity, geo-coordinates, ransporiation
route are proposed and cluster analysis, contiguous cluster analysis is done in Annexure-1 to
Annexure-7 of proposed DSE,

-'51\__.. Page 4 of' 15

85



Individual leases are analysed for environmental sensitivity, transportation routes through
topo-sheet, cadastral map and Google map.

As per the information provided by District Magistrate, Mirzapur, the DSR was uploaded in
public domain for the period of 30 days and no complaints have been received during this
period

The Final Draft DSR of District-Mirzapur has been also examined by the Director,
Directorate of Geology & Mining, U.P,

Lease wise NOC from Forest and Irrigation Department for 10 arcas of Final Draft DSR has
been obtained.

SEAC Deliberation:

l-

SEAC asked about the status of utilization of DMF Funds?

s Distriet Mining Officer Mirzapur informed that funds amounting to Rs 27.98 Crores
approx. have been allotted and phase wise utilized since 2016 from DMF funds which
were used as per the objectives of DMF Rules,

SEAC while evaluating presentation suggested that lease should be demarcated after
cach monsoon period.

+ District Mining Officer, Mirzapur informed that as a matter of practice the lease
holders are directed to get demarcation of lease after each monsoon period and erect
pillars (in case damaged in monsoon) under the supervision of Mining and Revenue
officials. A demarcation report in this aspect is prepared and issued 1o lease holder.

SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demareation?

o District Mining Officer Mirzapur informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation
report of corner pillar coordinates is issued to project proponent along with Lol and
Lease Map. The RQP/Consultant prepares the surface and geological maps in mine
plan in which the features of non-working/restricted zone is presented, The DGM-
Lucknow after satisfaction approves such mine plans and such zones are shown in
ELA and salient features of E.C. under workable / nen-workable area category.

SEAC suggested that District Mineral Fund should be used for mitigating
environmental eoneerns related to air and water pollution

s District Mining Officer Mirzapur agreed to the point and ensured the SEAC that the
sugeestion will be incorporated by districe administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the distriet.

* District Mining Officer Mirzapur informed that as per Unar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (S5MG 2016) all leases are individually analyzed for Environmental
sensitivity
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The joint committee after detailed deliberation recommended to approve the Distriet
Survey Report (DSR) of District-Mirzapur along with following conditions:

1. The Distriet Survey Report (DSR) shall be updated onee in five years as mentioned in
MoEF&CC, Govt. of India Notification No. 5.0, 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SE1AA,

[ ]
v

It was informed that there are 10 pre-existing mining lease areas are proposed in the final

DER.

3. If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.

4. After approval of DSE from SETAA, the Distriel Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed arcas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of LLP. or any modification in it by competent authority.

6. DMF fund should also be utilized for the environmental protection. development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take corrective

measures as per the directions of District Administration in case of adverse ohservations and.

a vearly report on this shall be sent 1o SETAA as compliance,

Apenda (3) - Evaluation/Appraisal of District Survey Report (DSR) of District-Gonda

Backoround:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of [.5.R, for Sand Mining or BLB.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with varions guidelines such as MoEF&CC, Gol, Notification No. 5.0,
14 H{E) dated 15-Jan-2016, 5.0, 3611 (E) daled 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon’ble
Supreme Cowrt Judgzement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Yrs. Pawan Kumar, along with MoEF&CC, Gol fetter dated 04/12/20323,

The District Magistrate, Gonda submitted the draft DSR vide s letter no.
3344/ Khanan/DER2024-25,  dated 05082024 for  evaluation  /appraisal’approval  before
SEIAA/SEAC, The draft DSR was forwarded to the Director — Geology & Mining by Secretariat for
comments mnd sugeestions, The Directer, Geology & Mining have provided their comments and
sugeestions vide letter no, 1192/05R, dated 27/08/2024 and mentioned as follows:

"....qE WEE WA GRT TEA a@det | e ey we uw afen wfify e oee
meT g Wl e Sovdoaio woafte B o) wherer § weama Sustainable
Sand Mining Management Guideline-2016, vafesn &7 & Wwar qitadT s=ma 3
gl BF 15-01-2016 U9 [&NF 25-07-2018, Enforcement and Monitoring
Guidelines for Sand Mining -2020 vd SEIAA/SEAC BT wFl SOP & argsy o
T...."

M/
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The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 10/09/2024.

During the mecting a presentation was given by Dr. Abhay Ranjan, Mining Officer, Gonda along with
other senior officers of DGM,

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 10/0972024

Joint meeting of SEAC-1 & SEAC-2 was convened on 10/09/2024 for evalu ation/appraisal of

DSR. of District-Gonda. Based on the documents submitted, s presentation on DSR Gonda for minor
mineral River Bed Material - RBM (Sand/Bajri/Boulder)-2024 was made by Dr. Abhay Ranjan,
Mining Officer, Gonda aleng with Senior Officials of D.G.M, —UP,

Para wise response and compliance as per the “Standard Operating Procedure™ formulated by

the loint committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

The mitial District Survey Report of District-Gonda was prepared in Year— 2017 in line with
the MoEF Notification dated 15-Jan-2016 and it comprised 07 mining lease areas.

There after the updated DSR of District- Gonda was prepared by Sub-Divisional Committee
of District-Gonda in Year-2024 and in it 05 (05 leased on govt. land) mining lease areas are
proposed in the updated DSR.

Lease wise area, gata’ khand no., proposed minable quantity. geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-1
te Annexure-7 of proposed DSE.

Individual leases are analysed for environmental sensitivity, transportation routes through
tapo-shest, cadastral map and Google map.,

As per the information provided by District Magistrate, Gonda vide its letter no.
3344/Khanan/D5SR/2024-25, dated 05/08/2024 the DSR was uploaded in public domain for
the period of 30 days and no complaints have been received during this period.

The Final Draft DSR. of District-Gonda has been also examined by the Director, Directorate
of Geology & Mining, U.P.

Lease wise NOC from Forest and Irrigation Department for all the 05 areas of Final Draft
DEK has been obtained.

SEAC Deliberation:

L.

[8)

SEAC asked about the status of utilization of DMF Funds?

s District Mining Officer, Gonda informed that funds amounting ta Bs. 1.55 Crores
approx. have been allotted and phase wise utilized since 2017 from DMF funds which
were used as per the objectives of DMF Rules,

SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period.

= District Mining Officer, Gonda informed that as a matter of practice the lease holders
are directed 1o get demarcation of lease after each monsoon period and erect pillars
{in case damaged in monsoon) under the supervision of Mining and Revenue
officials, A demarcation report in this aspect is prepared and issued 1o lease holder.

SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricied zone in ease
active water channel is observed in the lease while conducting demarcation?
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= District Mining Officer, Gonda informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease aren are published in e-tender and initial demarcation
report of corner pillar coordinates is issued to project proponent along with Lol and
Lease Map. The ROP/Consultant prepares the surface and peological maps in mine
plan in which the features of non-working/restricted zone is presented, The DGM-
Lucknow after satisfaction approves such mine plans and such zones are shown in
ETA and salient features of E.C. under workable ! non-workable area category,

SEAC asked about the further mineral development in District Gonda?

= District Mining Officer, Gonda informed that at present there is no new mining lease
areas have been proposed in the district which has mineral potential. The SEAC
informed that Sub-Divisional Committes has to follow the entire procedure every
time, n case any new leaze is identified, as per S0P issued by SEIAA/SEAC,

SEAC suggested that District Mineral Fund should be uwsed for mitigating
environmental concerns related 1o air and water pollution

= Disiricl Mining Officer, Gonda agreed to the point and ensured the SEAC that the
sugzestion will be incorporated by district administration.

SEAC raised concern about salety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

» District Mining Officer, Gonda informed that as per Uttar Pradesh Minor Mineral
Coneession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (S5MG 2016) all leazes are individually analvzed for Environmental
Sensifivily,

SEAC asked about the two mining lease areas are dropped which were mentioned in
Previous DSR.

& District Mining Officer, Gonda informed that Gata Mo, 2081 and 2083 Area- 10.980
hectares in village Paras Patti, Majhwar, Tehsil Tarabgan was included in the old DSR,
at present it is located far away from the river bed where the availability of sand is Nil.
Apart from this, two mining areas of Gata No. 616 Mi. in village Majha Rath, Tehsil
Tarabganj, Arca 20 hectares and 10 hectares respectively, have been combined and
mcluded as 1 lease. which is mentioned as Gata No. 676 in updated new DSR.
Therefore, this area has not been included in the joint inspection report of the new DSR
by the SDC Committee.

The joint committee after detailed deliberation recommended to approve the District

Survey Report (DSR) of District- Gonda along with following conditions:

o

l.

The District Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt. of India Notification No. 8.0, 141(E), dated 13/01/2016, as per laid down
procedure, under imimation o SEIAA.

It was imformed that there are 5 (Govl, leases) mining lease areas are proposed in the final
DSR.,

If anv new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.
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4. After approval of DSR from SEIAA. the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed arcas.

3. The District Administration shall utilize the District Mincral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 jssued by Department of Geology
and Mining, Government of LLP, or any madification in it by competent authority.

6. DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road,

7. The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIAA as compliance,

Agenda (4): - Evaluation/Appraisal of District Survev Report (DSK) of District Fatehpur,

Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or RL.B.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol. Notification Mo. 5.0,
141(E) dated 15-Tan-2016, 5.0, 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal - 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs, Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023,

The District Magistrate, Fatehpur submitted the draft DSR vide its letter no, 1225/Khanij-
/DSR/2024, dated 07/08/2024 for evaluation ‘appraisal/approval before SEIAA/SEAC. The draft DSR
was forwarded to the Director — Geology & Mining by Secretariat for comments and suggestions. The
Director, Geology & Mining have provided their comments and suggestions vide letier no. 1297/DSR,
dated 30/08/2024 and mentioned as follows:

"....mmrwmnﬁﬁhﬁﬁmﬁ%ﬁ'ﬁﬂmmwmaﬂﬁﬁm
TS FAEE BV WET 3 Sovwoamm a1 wherer 5 o) gl § g
Sustainable Sand Mining Management Guideline-2016, wafmm a5 wF wremarg
oitadts warEn # A e 1s-01-2016 T Reiw 25—-07-2018, Enforcement
and Manitoring Guidelines for Sand Mining -2020 78 SEIAA/SEAC T91 =5
SOP & srg&q urgy =ray,...*

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 10/09/2024.
During the mecting a presentation was given by Shri Saurabh Gupta, Mining Officer along with other
senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 10/09/2024

Joint meeting of SEAC-1 & SEAC-2 was convened on 10/09/3024 for evalustion/appraisal of
DSE of District-Fatehpur. Based on the documents submitted, a presentation on DSE Fatehpur for
minor mineral River Bed Material - RBM (Sand/Bajri/Boulder) / Sand Mining-2024 was made by
Shri Saurabh Gupts, District Mining Officer- Fatchpur along with Senior Officials of D.G.M. ~UP.

Para wise response and compliance as per the Standard Operating Procedure” formulated by the
Joint committee of SEAC/SEIAA was presented before the SEAC-1&2, On the basis of documents
and presentation the following facts have emerged:-
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The initial District Survey Report of District-Fatehpur was prepared in Year— 2017 in line
with the MoEF Motification dated 15-Jan-2016, Further it has been updated time to time and
finally it comprised 55 leases.

Thereafter the updated DSR of District-Fatehpur was prepared by Sub-Divisional Commitiee
of District-Fatehpur in Year-2024 and total 28 (26 on Yamuna River & 02 on Ganga River)
mining lease arcas are proposed in the updated DSE.

Lease wise area, gata’khand no,, proposed minable guantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-
| to Annexure-7 of proposed DSR.

Individual leases are analysed for environmental sensitivity, transportation routes through
topo-sheet, cadastral map and Google map.

As per the information provided by District Magistrate, Fatehpur vide its letter no.
1225/ Khanij~DSE/2024, dated 07/08/2024 the DSE was upleaded in public demain for the
period of 30 days and no complaints have been received during this period.

The Final Draft DSE of District-Falehpur has been also examined by the Director, Directorate
of Geology & Mining, U.P.

Lease wise NOC from Forest and Irrigation Department for 28 areas of Final Draft DSR has
been obtained.

SEAC Deliberation:

|
'

SEAC asked about the current scenario/status of the leases as Final Draft DSR?

e District Mining Officer, Fatehpur informed that the DSR of district Fatehpur was
prepared in year-2017 and updated time to time. Lease wise replenishment studies
were conducted in year — 2022 & 2023 which depicts that the rate of replenishment is
good in the area. The leases are getting replenished and require removal of deposits to
mainiain channe! of river, The maximum leases are fresh for which Lol has been
issued to project proponents whe are in the process of securing E.C.

SEAC asked about the status of utilization of DMF Funds?

» District Mining Officer Fatehpur informed that funds amounting to Rs. 8.39 Crores
approx., have been allotted and phase wise utilized since 2017 from DMF funds which
were used as per the objectives of DMFE Rules,

SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period.

e District Mining Officer, Fatehpur informed that as a mamer of practice the lease
holders are directed to et demarcation of lease after each monsoon peried and erect
pillars (in case damaged in monsoon) under the supervision of Mining and Revenue
officials, A demarcation report in this aspect is prepared and issued to lease holder,

SEAC sugpested that composite digital mapping of all the leases should be done and
displayed in the district website.

«  District Mining OfTicer, Fatehpur informed that mapping of lease has been done on
Survey of India toposheets, Google satellite images and cadastral revenue maps. It
was informed that the concept of uploading composite digital mapping of all the
lenses is being implemented and cluster and contiguous clusters are included in DSR.
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5. SEAC asked on the method adopted for verification of mineral deposits which are
recommended in DSR?

*  District Mining Officer, Fatehpur informed that pre and post monsoon replenishment
studies were conducted by Sub-Divisional committee as well as by the authorized
person prior preparing DSR. The studies included physical survey, DGPS survey and

Drone based survey in pre and post monsoon periods. Accordingly lease wise
recommendation reports were made as compliances.

6. SEAC suggested that demarcation report of the lease only includes cormer pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demareation?

*  District Mining Officer, Fatehpur informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation
report of comner pillar coordinates is issued to project proponent along with Lol and
Lease Map. The RQP/Cansultant prepares the surface and geological maps in mine
plan in which the features of non-working/restricted zone is presented. The DGM-
Lucknow after satisfaction approves such mine plans and such zones are shown in
EIA and salient features of E.C. under workable / non-workable area category.

7. SEAC asked about the further mineral development in District Fatchpur?

»  District Mining Officer Fatehpur informed that 31 new areas have been identified in
the district which has mineral potential. The SEAC informed that Sub-Divisional
Committee has to follow the entire procedure every time, in case any new lease is
identified, as per SOP issued by SEIAA/SEAC.

The joint committee after detailed deliberation recommended to approve the District
Survey Report (DSR) of District-Fatehpur along with following conditions:

1. The District Survey Report (DSR) shall be updated once in five years as mentionad in
MeEF&CC, Govt, of India Notification Ne, 5.0, 14HE), dated 15012016, as per laid down
procedure, under intimation to SEIAA,

It was informed that there are 28 (Govi, leases) mining lease areas are proposed in the final

DSR.

3. If any new lease is identified, Sub-Divisional Committee will fellow the entire procedure
every time on the basis of existing DSE.

4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

3. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. B66/8A-2017-132/2016 dated 15052017 izsuad by Department of Geology
and Mining, Government of U.P., or any modification in it by competent authority,

6. DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road,

7. The lease shall periodically eonduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIAA as compliance.

(e
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In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of DUS.R. for Sand Mining or RLB.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEILAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. 5.0,
141(E) dated 15-Jan-2006, S.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Yrs, FPawan Kumar, along with MoEF&CC, Gal letter dated 041272023,

The District Magistrate, Agra submitted the draft DSRE wvide its lefter no. 655/ Khanij
Sahavak/2024-25, dated 30/07/2024 for evaluation fappraisal‘approval before SEIAA/SEAC. The
drafl DSRE was forwarded to the Director - Geology & Mining by Secretariat for comments and
suggestions. The Director, Geology & Mining have provided their comments and suggestions vide
letter no, 1182/DSR, dated 23/08/2024 and mentioned as follows:

*...TE UST WA g ien aeetel aiie wa e we 1o @il g e,
W BT WA B Slovdowro @ wiwe fdEn man) gdee § owEe Sustainable
Sand Mining Management Guideline-2016, Taiaew 79 18 Foarg TRaws d= @i
s f@E  15-01—-2016 4 RAE 25-o07-2018 Enforcement and Monitoring
Guidelines for Sand Mining -2020 w SEIAASSEAC w1 =l SOP & =ge&y umm

The Secretarial put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 10/09/2024.
During the meeting 8 presentation was given by Shri Sushil Kumar Verma, Mining Inspector. Agra
along with other senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 10092024

Joint meeting of SEAC-1 & SEAC-2 was convenad on 107092024 for evaluation/appraisal of
DER of District-Agra. Based on the documents submilted, & presentation on DSE Agra for minor
mineral River Bed Sand/Mormum-2024 was made by Shri Sushil Kumar Werma, Mining Inspecior,
Agra along with Senior Officials of DUG.M. —UP.

In compliance of Hon'ble Supreme Court order dated 0&/12/2021 in Writ Petition (Civil) No.
|3381/1984, NEER! has nominated Dr. S.K. Goyal as a representative’member in SEAC, UP. o
appraise the proposal under the TTZ area. The above District Survey Report comes under the TTZ
area and Dr. 5K, Goyal, representative of NEERI was present during the meeting through video
conferencing for the appraisal of DSR.

Para wise response and compliance as per the “Standard Operating Procedure” formulated by
the Joint committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentalion the following facts have emerged:-

I, The inittal District Survey Reéport of Distrie-Agra was prepared in line with the MoEF
Motification dated 15-Tan-2016 and it comprised 12 mining lease areas,

bd

Thereafter the updated DSR of District- Agra was prepared by Sub-Divisional Committee off
District-Agra in Year-2024 and in it 04 pre-existing mining lease areas are proposed in the
updated DSR. All the proposed 04 pre-existing mining lease areas are covered wnder TTEZ
area,
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Lease wise aren, gata/ khand no., proposed mineable quantity, geo-coordinates, transportation
route are proposed and cluster analysis, contiguous cluster analysis is done in Annexure-1 to
Annexure-7 of proposed DSR.

Individual leases are analysed for environmental sensitivity, transportation routes through
topo-sheet, cadastral map and Google map.

As per the information provided by District Magistrate, Agra. the DSR was uploaded in
publiec domain for the period of 30 days and no complaints have been received during this
petiacd

The Final Draft DSR of District- Agra has been also examined by the Director, Directorate of
Geology & Mining, U.P.

Lease wise NOC from Forest and Irrigation Department for 04 areas of Final Drafi DSR has
been obtained.

SEAC Deliberation:

&

1.

2

SEAC asked about the status of utilization of DMF Funds?

* Mining Inspector, Agra informed that funds amounting to Rs 40,30 lakhs APPTOX,
have been allotted and phase wise utilized since 2017 from DMF funds which were
used as per the objectives of DMF Rules,

SEAC while evaluating presentation suggested that lease should be demarcated afier
each monsoon period.

* Mining Inspector, Agra informed that as a matter of practice the lease holders are
directed to get demarcation of lease after each monsoon period and erect pillars (in
case damaged in monsoon) under the supervision of Mining and Revenue officials, A
demarcation report in this aspect is prepared and issued to lease holder.

SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel i3 observed in the lease while eonducting demarcation?

* Mining Inspector, Agra informed that as per the Rule of UPMMCR-2021, geo-
coordinates of the lease area are published in e-tender and initial demarcation report
of comer pillar coordinates is issued to project proponent along with Lol and Lease
Map. The RQP/Consultant prepares the surface and geological maps in mine plan in
which the features of non-warking/restricted zone is presented, The DGM-Lucknow
after satisfaction approves such mine plans and such zones are shown in EIA and
salient features of E.C, under workable / non-waorkable area category,

SEAC suggested that District Mineral Fund should be used for mitigating
enviranmental coneerns related to air and water pollution

* Mining Inspector, Agra agreed to the point and ensured the SEAC that the supgestion
will be incorporated by district administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.
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e Mining Inspector, Agra informed that as per Uttar Pradesh Minor Mineral Concession
Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management Guidelines
2016 (SSMG 2016) all leases are individually analvzed for Environmental sensitivity

The joint committee after detailed deliberation recommended to approve the Distriel
Survey Report (DSR) of District-Agra along with following conditions:

. The District Survey Feport (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt. of India Motification Mo, 5.0, 141{E), dated 15/0172016, as per laid down
procedure, under intimation to SELAA.

2. It was informed that there are 04 pre-existing mining lease areas are proposed in the final

DSR.

If any new lease is identified, Sub-Divisional Committee will follow the entire procedure

every time on the basis of existing DSR.

4. Compliance of TTZ sectoral guidelines (Box-1) should be followed by the project proponent.

5. Project proponent adhere to comply the order(s)directions issued by Hon'ble Court{sh TTZ
Authority! Competent authorities from time to time,

6. Guidelines issued by Hon'ble Supreme Court in TTZ area will be strictly followed while
conducting Environment Impact Assessment.

7. After approval of DSR from SELAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

8. The District Administration shall wtilize the District Mineral Foundation Funds as per
notification no, B06/86-2017-132/2016 dated 15/052017 issued by Department of Geologzy
and Mining, Government of LLF, or any modificalion in it by competent autherity,

o DMF fund should alzo be utilized for the environmental protection, development and
mainiznance of haulage road.

L0, The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the divections of District Administration in case of adverse observations and,
a yearly reporl on this shall be sent to SEIAA as compliance,

L3

Agenda (61 - Evaluation/Appraisal of Supplementary Distriet Survey Report (SR} of District
Banda.

Background:

In the joint meeting of SELAA, SEAC-1 & SEAC-Z the detailed Standard Operating
Procedure was formulated for the preparation and modification of DS H. for Sand Mining or B.B.M.,
as well as in-sitw rocks, which was sent to Director, Geology and Mining by SELAA, This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification Mo, 5.0.
141{E) dated 15-Jan-2016, 5,0, 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal - 3661-3662 of 2020 in the matter of State of Bihar
and Others Vre, Pawan Kumar, along with MoEF&CC, Gal letter dated 0a/12/2023,

The District Magistrate, Banda submitted the draft Supplementary DSR vide its letter ne.
2820/ Khanij-30, Banda, dated 17/08/2024 for evaluation /appraisal/approval before SEIAA/SEAC,
The draft Supplementary DSR was forwarded to the Director — Geology & Mining by Secretariat for
comments and sugpestions. The Director, Geology & Mining have provided their comments and
sugrpgestions vide leter no, 1269/DSR, dated 10/09/2024 and mentioned as follows:

-
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"I Y WRE gW TR neeiel wfiR v Peumn e w e o e
Y T BT W §TEe weendel Foynoso w1 weerer o) e & e
Sustainable Sand Mining Management Guideline-2016, Tafgvy o9 wq wean]
UiEEH HEEd e R 1s-01-2016 UF fAWiE 25-4-2018 Enforcement
and Monitoring Guidelines for Sand Mining -2020 7d SEIAA/SEAC grr wrdt
SOP & ar(w9 urn wrar.,.."

The Secretariat put up this Supplementary DSR in joint meeting of SEAC-1 & SEAC-2 on
dated 10/09/2024. During the meeting a presentation was given by Shri Arjun Kumar, Mining Officer,
Banda along with other senior officers of DGM.

lin Joint Mecting of SEA SEAC-2 on 10:7019/2

loint meeting of SEAC-1 & SEAC-2 was convened on 10/09/2024 for evaluation/appraisal of
DSR of District-Banda. Based on the documents submitted, a presentation on Supplementary DSR
Banda for minor mineral River Bed Material - REM (Sand/Bajri/Boulder) / Sand Mining-2024 was
made by Shri Saurabh Gupta, District Mining Officer- Banda along with Senior Officials of D.G.M, —
up.

During the appraizal of DSR the joint commitiee opined that both DSRs (DSR approved by
SEIAA & Proposed Supplementary DSR) should be combined and bound in one document for the
ease of consideration and taking reference. The SEAC suggested that the document be put up at the
earliest to reconsider.

The meeting ended with a vote of thanks of Chairman.

v
{Axhish Tiwari) (Dr. Ratan Kar) (Om m&?ﬁ?ﬁ;ﬂa}

Member Secretary, SEAC-1 & 2 Member, SEAC-1 Member, SEAC-1
(D, Ajai Mishra) (Dr. Brij Bihari Awasthi) (Dr. Amrit Lal Haldar)
Member, SEAC-] Member, SEAC-1 Member, SEAC-2
(r. Shiv Om Singh) {Tanzar Ullah Khan) (Prof. Jaswant Singh)
Member, SEAC-2 Member, SEAC-2 Member, SE.*\C—).“.‘/
(Dr. Dineshwar Prasad Singh) (Dr. Harikesh Bahadur Singh) (Rajive Kumar)
Member, SEAC-2 Chairman, SEAC-2 Chairman, SEAC-1

(Dr, 5.K. Goyal)
Member, NEERI

Nodal, SEAC-1 & Nodal, SEAC-2
Mebd prepared by Secretariat in consuftation with
Chagrman & Members on the basis of decisions
teken by pont commities duming s mecting.
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The District Survey Report (DSR) shall be updated once in five years as mentioned in
MoEFR&CC, Govt. of India Notification No. 5.0, 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA,

2. itwasinformed that there are 04 pre-existing mining lease areas are proposed in the final
DSR.

3. If any new lease Is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.

4. Compliance of TTZ sectoral guidelines (Box-1) should be followed by the project
proponent.

>. Project proponent adhere to comply the order(s)/directions issued by Hon'ble
Court{s)/TTZ Authority/ Competent authorities from time to time.

6. Guidelines issued by Hon'ble Supreme Court in TTZ area will be strictly followed while
conducting Environment Impact Assessment,

7. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and
pillar wise coordinates of existing and proposed areas.

8. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of
Geology and Mining, Government of UP. or any modification in it by competent
authority.

9. DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road.

10. The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations
and, a yearly report on this shall be sent to SEIAA as compliance.

11. Replenishment study on the basis of which the mineral availability is assessed should be
uploaded on websites of District and Mining Department and submitted to SEIAA along
with methodology adopted for study and details like geo-coordinates etc. of study points.

12, The District shall prepare a schedule for conducting replenishment study annually. This
study should be dore by a reputed Central or State Govt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted to
SEIAA on its website. Quantity mined and auctioned shall be strictly based on
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replenishment study. District administration as well as Mining Department will follow all
norms and procedure to ensure no illegal mining takes place,

13. Mining Department shall be responsible for demarcating the leases where-ever needed
after the monsoon,

14, Details of social and environmental preservation work done like name of the villages,
health care facility, School etc. under DMF should be uploaded on district website and
submitted to SEIAA.

15, All conditions and regulations related to TTZ should be followed while auctioning the
lease and carrying out mining.
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to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow
all norms and procedure to ensure no illegal mining takes place.

3. Mining Department shall be responsible for demarcating the leases where-aver
needed after the monsoon.

4. Details of social and environmental preservation work done like name of the villages,

health care facility, School etc. under DMF should be uploaded on district website and
submitted to SEIAA,

3. District Survey Report, Mirzapur.

SEIAA noted that SEAC in its MoM has mentioned that DSR of Mirzapur was prepared
by 5DC Jhansi which seems to be typographical error. SEIAA agreed with the
recommendation of SEAC to approve the District Survey Report (DSR) of District- Mirzapur
along with following conditions:-

1. Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department and submitted to SEIAA
along with methodology adopted for study and details like geo-coordinates etc. of
study points,

2. The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study, District administration as well as Mining Department will follow
all norms and procedure to ensure no ilegal mining takes place.

3. Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.

4. Details of social and environmental preservation work done like name of the villages,
health care facility, School ete. under DMF should be uploaded on district website and
submitted to SEIAA,

5. Cluster E1A may be conducted for EC.

l/@ Survey Report, Agra,
SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(DSR) of District- Agra along with following conditions:-

1. Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department and submitted to SEIAA
along with methodology adopted for study and details like geo-coordinates otc. of
study points.

2. The District shall prepare a schedule for canducting replenishment study annually,
This study should be done by a reputed Central or State Gowt. institute and should be
uploaded on the websites of district, Geclogy and Mining Department and submitted
to SEIAA on its website. Quantity mined and auctioned shall be strictly based an
replenishment study. District admnistration as well as Mining Depariment will follow
all norms and procedure to ensure no illegal mining takes place.

i Mining Department shall be responsible for demarcating the leases where-gver
needed after the monsoan,
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4. Details of social and environmental preservation work done like name of the villages,
health care facility, School ete. under DMF should be uploaded on district website and
submitted to SEIAA.

5. All conditions and regulations related to TTZ should be followed while auctioning the
lease and carrying out mining.

. Distriet Ambedkar ;

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

{D5R) of District- Ambedkar Nagar along with following conditions:-

1. Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department and submitted to SEIAA
along with methodology adopted for study and details like geo-coordinates etc. of
study points,

2. The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study, District administration as well as Mining Department will follow
all norms and procedure to ensure no illegal mining takes place.

3. Mining Department shall be responsible for demarcating the leases wheré-ever
needed after the monsoon,

4. Details of social and environmental preservation work done like name of the villages,
health care facility, School etc. under DMF should be uploaded on district website and
submitted to SEIAA,

. District Survey Report, Ballia.

SEIAA agreed with the recommendation of SEAC to approve the District Survey Repon

(DSR) of District- Ballia along with following conditions:-

1. Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department and submitted to SEIAA
along with methodology adopted for study and details like geo-coordinates etc. of
study points.

2. The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenlshment study, District administration as well as Mining Department will follow
all norms and procedure to ensure no illegal mining takes place.

3. Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.

4. Details of social and environmental preservation work done like name of the villages,
health care facility, School etc. under DMF should be uploaded on district website and
submitted to SEIAA.

. District Survey Report, Raebareli.

SEIAA agreed with the recommendation of SEAC Lo approve the District Survey Report
(DSR) of District- Racbareli along with following conditions:-

Fage3ola
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Minutes of the Joint Meeting of SEAC -1 and SEAC-2, U.P. held on 03/05/2024

The Joint Meeting of State Expert Appraisal Committee (SEAC — 1 & 2) was held in
Directorate of Environment, U.P. on 03/05/2024, following members were in the meeting:

1. Shri Rajive Kumar, Chairman, SEAC-1

2. Dr. Harikesh Bahadur Singh, Chairman, SEAC-2

3. Shri Ashish Tiwari, Member-Secretary, SEAC - 1 & 2
4. Dr. Ajai Mishra, Member, SEAC-1

5. Shri Om Prakash Srivastava, Member, SEAC-1

6. Shri Umesh Chand Sharma, Member, SEAC-1

7. Dr. Ratan Kar, Member, SEAC-1

8. Dr. Brij Bihari Awasthi, Member, SEAC-1

9. Dr. Amrit Lal Haldar, Member, SEAC-2

10. Shri Tanzar Ullah Khan, Member, SEAC-2

11. Prof. Jaswant Singh, Member, SEAC-2

12. Dr. Shiv Om Singh, Member, SEAC-2

13. Shri Subhash Singh, Mining Officer, Saharanpur

14. Shri Deveshwar Kain Senior Assistant, Mining Office, Saharanpur
15. ShriVimlesh Jaiswal, DGM, Lucknow

16. Dr, Anju Verma, DGM, Lucknow

The Nodal Officers welcomed the Chairman’s, Members and Officers of Mining Department
in the meeting which was conducted via dual-mode (virtually/physically).

In the Joint committee meeting of SEAC-1 and SEAC-2 following agenda were discussed and
resolved:-

Agenda: - Evaluation/Appraisal of District Survey Report (DSR) of District Saharanpur.

Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was send to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.O.
141(E) dated 15-Jan-2016, S.O. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon’ble
Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Saharanpur submitted the draft DSR vide its letter no. 2613/kha
anu/DSR/2023-24, dated 18/12/2023 for evaluation /appraisal/approval before SEIAA/SEAC. The
draft DSR was forwarded to the Director — Geology & Mining by Secretariat for comments and
suggestions. The Director, Geology & Mining has provided his comments and suggestions vide letter
no. 85/DSR, dated 19/04/2024 and mentioned as follows:

“.. SR U AN R ST daa Afifd wd feemed wWR W fed affa g™
SUE WERAYR §RT URd $Ihe SI0UH03MR0 &1 Uiervl fhar am| wiefor § wa
Sustainable Sand Mining Management Guideline-2016, WIfdRYT a9 Td Siddy,
gRad= w31 @1 SIfRgE fadi®d 15—01—2016 UG i 25—4—2018 Enforcement
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and Monitoring Guidelines for Sand Mining -2020 ©d SEIAA/SEAC gRI <IN
SOP & 3rgwd Ul t....”

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 in dated 03/05/2024.

During the meeting a presentation was given by Shri Subhash Singh, Mining Officer along with other
senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 03/05/2024

Joint meeting of SEAC-1 & SEAC-2 was convened on 03/05/2024 for evaluation/appraisal of

DSR of District-Saharanpur. Based on the documents submitted, a presentation on DSR Saharanpur
for minor mineral River Bed Material - RBM (Sand/Bajri/Boulder) / Sand Mining-2022 was made by
Shri Subhash Singh, District Mining Officer- Saharanpur along with Senior Officials of D.G.M. —UP.

Para wise response and compliance as per the “Standard Operating Procedure” formulated by the
Joint committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of documents
and presentation the following facts have emerged:-

1.

The initial District Survey Report of District-Saharanpur having 37 areas was prepared in
Year— 2017 in line with the MoEF Notification dated 15-Jan-2016.

Thereafter the updated DSR of District-Saharanpur was prepared by Sub-Divisional
Committee of District-Saharanpur in Year-2022 and total 22 areas have been proposed.

It was informed that out of 22 areas in the updated DSR, NOC for 01 area (Village — Rahena,
Lot No-3, area 8.050 ha.) has not been provided by Forest Department. Accordingly, the
revised DSR Saharanpur now has total 21 Areas. Lease wise area, gata/khand no., proposed
minable quantity, geo-coordinates are proposed in Annexure-1 to Annexure-7 of proposed
DSR.

As per the information provided vide District Magistrate, Saharanpur letter no. 3154/kha
anu/DSR/2023-24, dated 28/03/2024 the DSR was uploaded in public domain for more than
30 days and 03 complaints were received in this period and 01 PIL was filed by the
complainant. The details of complaint and its disposal is narrated as under:-

SL.NO Complaint/PIL details Details of reply/disposal

1 Shri Daljeet Singh of Yamunanagar | The District Magistrate vide letter
Haryana vide letter dated 18.01.2022 | no. 2016/Kha  Anu/Shikayat-
submitted 20 points complaint letter on | DSR2022-2023 dated 27/02/2023
issues related to revision of DSR in 5 | responded point wise reply and
years, wrong process of e-tender, non | compliances to Shri Daljeet Singh
compliance of Hon’ble Supreme Court | of Yamunanagar Haryana as per
order in Deepak Kumars Vs State of | the comments provided by Sub-
Haryana, separate DSR for each minor | Divisional Committee and
mineral required, non-compliance of | disposed the complaint.
formats, non-compliance of = Hon’ble
Supreme Court order in The State of
Bihar Vs Pawan Kumar, Cluster Analysis,
requirement of replenishment studies and
stake holding of DSR with adjoining
district in case of inter-state/inter-district
boundaries.

2 Shri Gaurav Kumar of Yamunanagar | The District Magistrate vide letter
Haryana vide letter dated 25.01.2022 | no. 2017/Kha  Anu/Shikayat-
submitted 19 points complaint letter and | DSR2022-2023 dated 27/02/2023
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the issues were identical as mentioned in
S1. No.1

responded point wise reply and
compliances to Shri Gaurav
Kumar of Yamunanagar Haryana
as per the comments provided by
Sub-Divisional Committee and
disposed the complaint.

Rana Vs State of U.P and Ors.

3 Shri Sumit Singh Rana of Yamunanagar | The District Magistrate vide letter
Haryana submitted 14 points complaint | no. 2064/Kha  Anu/Shikayat-
letter and the issues were identical as | DSR2022-2023 dated 03/03/2023
mentioned in SI. No.1. responded point wise reply and
Apart from this various NGT orders | compliances to Shri Gaurav
specific to DSR and Sand Mining were | Kumar of Yamunanagar Haryana
cited in the complaint letter. and disposed the complaint.

4 Civil Writ PIL no. 595/2023 Sumit Singh | The Hon’ble High Court vide

order date 28/03/2023 dismissed

the petition of Shri Sumit Singh
Rana.

The operative para of the same is
as under:- “Aft this stage, in this
circumstances interference
claimed under Article 226 of the
Constitution of India is declined.
Present petition is accordingly
dismissed, leaving it open to the
petitioner to approach National
Green Tribunal”

5. The Updated DSR of District-Saharanpur has been also examined by the Director, Directorate
of Geology & Mining, U.P.

6. Lease wise NOC from Forest and Irrigation Department for 21 areas has been obtained for
existing and proposed leases.

SEAC Deliberation:

1. SEAC asked about the current scenario/status of the leases as DSR was updated in year-
2022?

¢ District Mining Officer, Saharanpur vide letter dated 03/05/2024 informed the DSR

of district Saharanpur was prepared in year-2022 after conducting replenishment

studies in which the reserves were calculated on the basis of replenishment in the
post-monsoon — 2022 scenario. Lease wise replenishment studies were also

conducted in year — 2023 which depicts that the rate of replenishment is good in the

area. Geologically the area is part of shivalik region and there is no significant change

in the formation of leases. The leases are getting over replenished and requires

removal of deposits to maintain channel of river. The maximum leases are fresh for

which Lol has been issued to project proponents who are in the process of securing
E.C.

2. SEAC asked about the status of utilization of DMF Funds?
¢ District Mining Officer Saharanpur informed that funds amounting to Rs. 9.32 Crores

approx. have been allotted and phase wise utilized since 2017 from DMF funds
which were used as per the objectives of DMF Rules.

Page 3 of 5
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SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period.
¢ District Mining Officer Saharanpur informed that as a matter of practice the lease
holders are directed to get demarcation of lease after each monsoon period and erect
pillars (in case damaged in monsoon) under the supervision of Mining and Revenue
officials. A demarcation report in this aspect is prepared and issued to lease holder.
SEAC suggested that composite digital mapping of all the leases should be done and
displayed in the district website.
¢ District Mining Officer Saharanpur informed that mapping of lease has been done in
SOI toposheet, Drainage pattern sheet, Google satellite images and cadastral revenue
maps. It was informed that the concept of uploading composite digital mapping of all
the leases shall be implemented and uploaded in district web site along with approval
of DSR of SEIAA/SEAC.
SEAC asked on the method adopted for verification of mineral deposits which are
recommended in DSR?
e District Mining Officer Saharanpur informed that pre and post monsoon
replenishment studies were conducted by Sub-Divisional committee prior preparing
DSR. The studies included physical survey, DGPS survey and Drone based survey in
pre and post monsoon periods. Accordingly lease wise recommendation reports were
made as compliances.
SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?
¢ District Mining Officer Saharanpur informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation
report of corner pillar coordinates is issued to project proponent along with Lol and
Lease Map. The RQP/Consultant prepares the surface and geological maps in mine
plan in which the features of non-working/restricted zone is presented. The DGM-
Lucknow after satisfaction approves such mine plans and such zones are shown in
EIA and salient features of E.C. under workable / non-workable area category.

7. SEAC asked about the further mineral development in district Saharanpur?

e Shri Deveshwar Kain, Senior Assistant, Mining Office, Saharanpur informed that
three new areas has been identified in the district which has mineral potential. The
SEAC informed that Sub-Divisional Committee has to follow the entire procedure
every time, in case any new lease is identified, as per SOP issued by SEIAA/SEAC.

The joint committee after detailed deliberation recommended to approve the District

Survey Report (DSR) of District-Saharanpur along with following conditions:

1.

The period of validity of Revised DSR Saharanpur-2022 shall be for the remaining balance
period of 03 years from the date of its approval.

The submitted DSR has 22 areas. NOC for 01 area (Village — Rahena, Lot No-3, area 8.050
ha.) has not been provided by Forest Department. Accordingly, approval of only 21 areas
(except Village — Rahena, Lot No-3, area 8.050 ha.) is recommended in the revised DSR
Saharanpur.

If any new lease is identified, its validity will be co-terminous with the validity period of
current DSR and Sub-Divisional Committee will follow the entire procedure every time on
the basis of existing DSR.
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4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

6. The District Administration shall periodically conduct audits of operative mine leases using
drone based survey and take corrective measures in case of adverse observations and a
quarterly report on this shall be send to SEIAA as compliance.

The meeting ended with a vote of thanks of Chairman.

(Ashish Tiwari) (Dr. Ajai Mishra) (Dr. Brij Bihari Awasthi)
Member Secretary, SEAC-1 & 2 Member, SEAC-1 Member, SEAC-1
(Dr. Ratan Kar) (Umesh Chandra Sharma) (Om Prakash Srivastava)
Member, SEAC-1 Member, SEAC-1 Member, SEAC-1
(Dr. Amrit Lal Haldar) (Tanzar Ullah Khan) Prof. Jaswant Singh)
Member, SEAC-2 Member, SEAC-2 Member, SEAC-2
(Dr. Shiv Om Singh) (Rajive Kumar) (Dr. Harikesh Bahadur Singh)
Member, SEAC-2 Chairman, SEAC-1 Chairman, SEAC-2

Nodal, SEAC-1 & Nodal, SEAC-2

MoM prepared by Secretariat in consultation with
Chairman & Members on the basis of decisions
taken by joint committee during the meeting.
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SEIAA noted that in draft DSR unit of quantity is not similar, like under list of potential
mining lease (existing and proposed) rivers and cluster and contiguous detail, total excavation is

given in MT/Year whereasen final list of cluster geological reserve is given in cubic meter, hence
a clarification must be submitted and it should be same as given in Lol.
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